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BEFORE THE HONBLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO: 1034 OF 2024
IN THE MATTER OF
K SANJEEV DOGRA APPLICANT

-VERSUS-

STATE OF HIMACHAL PRADESH AND ORS. ... RESPONDENT

REPLY IN COMPLIANCE OF ORDER DATED 20.03.2025 ON BEHALF
OF RESPONDENTS NO. 8 IN THE MATTER OF K. SANJEEV DOGRA
V. STATE OF HIMACHAL PRADESH AND ORS. (O.A NO. 1034/2024)

1. The present Affidavit is being filed in terms of the order dated 20.03.2025
passed by this Hon'ble Tribunal in captioned O.A No. 1034 of 2024, wherein
the Hon'ble Tribunal held: “In view of averments made in the original
application and the observations made in the reports of the Joint Committee,
Jollowing 11 mining lease holders and 14 stone crushers are impleaded as
respondents no. 5 to 29"

2. That the Respondents are licensed Mining leascholders, who are undertaking
mining operations in adherence with all the applicable rules and regulations
made by regulating authorities.

3. That the Respondents are not undertaking conventional riverbed sand mining
wherein natural sand is extracted directly from the banks of the river. They are
instead, extracting stone and bajra from the river bed and producing M-SAND

(Manufactured Sand) which is a by-product of crushed stone.
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4. That the Joint Committee in its Final report dated 18.03.2025, made

W

observations in response to the illegal and unscientific mining alleged by the
Applicants. Majority of the Illegal mining cases detected by mode of illegal
extraction/storage and transportation have nothing to do with the
Respondents.

That the Joint Committee raised the following issues pertaining to the

activities of the Respondents:

A. Non-demarcation of 6 Mining leases.

B. Discharge of waste water containing silt.

C. Installation of Dry extraction cum bag filter followed by cyclone in
stone crushing units.

D. Absence of retaining Structures.

6. Para wise reply to each of the issues pointed out by the Joint Committee

in respect of the activities of the Respondents are as follows:

A. Non-demarcation of 6 Mining leases.

That the subject of Demarcation of mining leases comes under the purview
of mining department. The Mining leases in question are river bed mining
leases and therefore demarcation of river bed mining lease is an annual
exercise conducted by the Mining Department. The annual demarcation
reports of previous years are annexed in the individual replies of the
Respondents.

B. Discharge of waste water containing silt

That the Respondents have installed a desilt water treatment plant for
waste water discharge and the same has been verified by the Joint

Committee in its Final report on page no.10.

2.3.2. “8. It was observed during 15! inspection that stone crusher were

discharging waste water containing silt directly and/or indirectly into the
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river. However, it was observed during 2nd gpq 3rd ige inspection that out
of 14 stone crushers, 13 stone crushers have made arrangements to desilt
the waste water and also for storage for recycling by constructing earthen
ponds. Whereas, one crusher namely M/s Bhandral Stone Crusher is using
channels for settling the silt followed by pond to store and recycle the clear
water. "
C. Installation of Dry extraction cum bag filter followed by cyclone in
stone crushing units.
The dry extraction cum bag filter and cyclones are installed in dry-stone
crushers to control/reduce dust emissions generated from dry-stone
crusher. It is pertinent to mention, that the Respondents are undertaking
stone crushing by way of wet stone crusher plants and not dry-stone
crusher plants. Wet stone crusher plants produce stone aggregate and
coarse sand through a water-based system that does not lead to emission
of dust and air pollutants. The installation of dry extraction cum bag filter
followed by cyclone in a wet stone crusher plant is unnecessary and
redundant. The Respondents have also provided water sprinkling systems
on the periphery of the stone crusher units to curb dust emissions. The
same is an inevitable and integral part of the wet stone crusher plant.
D. Absence of retaining Structures.
That the Respondents are undertaking mining of stones accumulated on
the river bed. Such operations do not involve any activity that may result
in unintended ejection of rock fragments/ rock projectiles, potentially
causing damage to property or injury to people and therefore do not
require retaining structures. That the requirement/ need of construction of
retaining structures is specific to the location of the mining lease. The
construction of retaining structures where it is not imperative, may disturb
the river ecology. It is need based and thus the same has not been

constructed when there is no specific direction.
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REPLY ON BEHALF OF RESPONDENT NO 8

That the Respondent no. 8, Shiva Stone Crusher Mining Lease Area

was granted mining lease for an area of 3-87-80 Hectares situated at
Khasra No 731/1&732 Village/Mohal/Mauza Maira Batrah/Maira
Doomal, Tehsil Nurpur, District Kangra, H.P. for excavation of
building stone by way of the duly registered lease dated 09.12.2022
executed by the government of the state of Himachal Pradesh valid up to
08.12.2027.

The lease deed of Respondent No.$ is hereby annexed as ANNEXURE R-
8/1.

That the Respondent No 18: M/s Shiva Stone Crusher Village & P.O.
Kandwal Tehsil Indora Distt Kangra H.P. is operating a Wet Stone
Crusher that produces Stone Aggregate and Coarse Sand using building

stones/ Bajra from the licensed mining leases.

- The said lease dated 09.12.2022 was executed in favour of the Respondent

after due approval of the mining plan approved by the Govt. of Himachal
Pradesh.

The mining plan of Respondent No.8 is hereby annexed as ANNEXURE
R-8/2.

The Respondent obtained Environment Clearance from the State level
impact assessment authority (SEIAA) issued on 22.11.18 under EC
identification No. HPSEIAA/2018/588-5785.

The EC of Respondent No.8 is hereby annexed as ANNEXURE R-8/3.
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. That the Respondent obtained the Consent to Operate (C.T.O.) dated
23.01.2023 from the Himachal Pradesh Pollution Control Board which is
valid till 21.11.2025.

The CTO of Respondent No.8 is hereby annexed as ANNEXURE R-18/1.
. That the aforementioned facts with respect to the permissions obtained by
the Respondent also stand duly confirmed by the report of the Joint
Committee constituted by this Hon’ble Tribunal in the present O.A vide
order dated 07.11.2024.

. That the Respondent is carrying out operations of mining /excavation at
the allotted mining lease site as per the terms and conditions listed in the
required permissions and clearances. The annual demarcation reports are
Annexed as ANNEXURE R-8/5.

. That the Respondent does not indulge in any illegal, unscientific
mining/Crushing or transportation of illegally excavated mining material.
The Respondent is undertaking mining/stone crushing operations in
compliance with requisite standards provided by the regulating authorities.
. That the Respondent is carrying out operations of Stone crushing using
excavated stones from the allotted mining lease site as per the terms and

conditions listed in the required permissions and clearances.

10.That the Respondent has installed a desilt treatment plant for waste water

discharge and the same has been verified by the Joint Committee in its
Final report on page 10.
11.That the Respondent is not undertaking any action resulting in diversion of

river flow or causing any harm to the environment.

12.That the Respondent is undertaking stone crushing by way of wet stone

crusher plants and not dry-stone crusher plants. Wet stone crusher plants
produce stone aggregate and coarse sand through a water-based system that

does not involve emission of dust and air pollutants. The unnecessary
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installation of dry extraction cum bag filter followed by cyclone in a wet
stone crusher plant will choke the filter and result in improper functioning.

13.That the Respondent has provided water sprinkling systems on the
periphery of the stone crusher units and is using a wet process for the
production of Stone Aggregate and Coarse Sand due to which no dust
emission is caused.

1. That it is humbly submitted on the issue of construction of retaining
structures that the Mining plan of the Respondent No. 8, specifically
mentions on page 51 of Annexure R8/2 that the same is not required to be
constructed, thus the same has not been done.

“1.3. PREVENTIVE RETAINING STRUCTURES
No retaining structures have been proposed as whole of mining lease

area lies within highest flood level.”

RESPONDENT NO.8
THROUGH COUNSEL
S~ 1018, Nec OCATE YASHOVARM
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No: 1034 of 2024

IN THE MATTER OF
K SANJEEV DOGRA APPLICANT
-VERSUS-
STATE OF HIMACHAL PRADESH AND ORS. ... RESPONDENT
AFFIDAVIT

I, Ranbir Singh, S/o Sh. Swadesh Singh, Propreiter M/s Shiva Stone Crusher,
Village & P.O. Kandwal, Tehsil Nurpur, Distt. Kangra H. P. hereby solemnly
affirm and declare as under:

1. I'am the authorised representative on behalf of the Respondent No.§ in the
aforesaid matter and am well conversant with the facts and circumstances
of the case and competent to swear the present affidavit.

2. That the contents of the accompanying reply have read over to me ,which
I understood and I state that the contents of the accompanying reply is
based on the records.

3. That the %)S:‘Hnems filed along with the Reply are true copies of their

Jkrels‘pf;c\g\: e‘\l@‘lals.
O .;“’\2«4?‘ DEP%NENT

o VERIFICATION
o' M 2 03’43‘50 oLV

Verified at New Delhi on __day of ,2025 that the
contents of para 1 of 3 of the above affidavit are true and correct to the best
of my knowledge and belief and no part of it is false and nothing material
en concealed therefrom.

» 0
L Yre u:»-uuona S 20[:) @
o ‘Lu - see oo -~
A DEPONENT
|r'nea e e e b 7 oy
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Annexure R-8/1
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FORM ‘F’
[See rule 17(3)]

FORM OF MINING LEASE DEED FOR MINOR MINERALS
i This indenture is made on this Z__/R_ the day of Destmber, 2022

between the Governor, Fimachal Pradesh, acting through Director of
Indususles, H.P. (hereinafter referred to as the ‘Government’ which expression
shall where the context so admits, include the SUCCESSOrs and assignees) of
- the ong part and Sh. Ranbir Singh, S/o Sh. Swadesh Singh, Prop:- M/s Shiva
%szne Crusher, Village & P 0. Kandwal. Tehsil Nurpur, Distt. Kangra, H. P.
\<\\ (hereingﬂcr referred Lo as the “lessce” which expression shall where the

contex su admits, include heirs, executors, administrators, representatives

and peﬁmitted assignecs) of the other part.

' WIHEREAS - the Lessee has applied to the Government in
accordagnce with the Himachal Pradesh Minor Minerals (Concession) and
MineraF {Prevention of Illegal Mining, Transportation and Storage) Rules,
2015 (l,ereinafter referred to as the said Rules) for a renewal of mining lease
for collection/extraction of sand, stone & bajri for use in already established
stone dFusher unit in respeet of (he lands hereinafter described in clause (b)
and degosilcd with the Government the sum of Rs. 25,000/-(Rs. Twenty Five

I‘housa\gnd enly) as security; and

/

1 of Induatric
Himechal Pradesh "

Burpu /inangra) HR

\/
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The azga of the
Villageé
Kangra, H.P. bearing Kh. N
(Pvt. lafid, River bed) or thereabouts deli

or site ?lan he
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ow, therefore, this deed witnesseth and the parties hereto hereby

ovenant and agreement

cration of the rents and royalties, C
id, observed

and on the part of the lessee to be pa

hereinafter contained
t hereby grants and demises unto the

§nd performed, the Governmen
|g@ssee all those mines/beds/veins/seams fo
fter referred to as the ‘said minor min
¢ lands which are referred to in clause (b)

r extraction of sand, stone

bajri (hereina erals) situated,

lying and being in or under th
té)gether with the liabilities, powers and
dhjoyed in connection herewith which are hereina
Paan-l subject to the restrictions and conditions and to exercis

enjoyment of such liberties, powers and privileges which are hereinafter

cd in Part-1l and subject to other provisio

privileges to be executed or
fter mentioned in

e and

rglcntion ns of this lease.

that tract of land situated at
il Nurpur District
70 Hect.

said lands is as follows: All

Mohal/Mauza Maira Batrah/ Maira Doomal, Tehs
0. 731/1 & 732, over an area measuring 3-87-
neated on the revenue map (Tatima)

reto annexed and bounded as follow:-
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On the North by As per Revenue Record

On the South by -do-
On the East by -do-
On the West by -do-

(hereinafter referred to as the ‘said lands’ or ‘leased area’).

(b) The lessee shall hold the

premises hereby renewal and demised
from the ji day of Dz prohsy—, 2022 for the term of five
years or as per mineral reserves estimated in the approved
mining plan whichever is earlier subject to the condition that the

lessee  shall renew/submit the Environment Clearance after

expiry of period as (he Environment Clearance issue vide letter

X dated 22.11.2018 which is valid upto 7 years from the date of
issue thence next ensuing.

PART -1

LIBERTIES POWERS AND PRIVILEGES TO BE EXERCISED
AND ENJOYED BY THE LESSEE (S)

DuM
Himachal

Pradecsh

sop TR Qo GNY D¢ om
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The following libertics, Powers and privileges may be exercised and

isions of this lease deed:

To enter upon land and search for win, work etc: Liberties and

power at all times during the term hereby demised to enter upon the

said lands and to search for mine, bor¢, dig, drill for win work, dress,

process, convert, carry away and dispose of the said minor minerals.

To sink drive and make pit, shaft and inclines etc.: Liberty and

power for or in conncction with any of the purposes mentioned in this

clause to sink, drive, make, maintain and use in the said lands and
pits, shalfts, inclines, drifts, levels, water ways, airways and other works

(and to use, maintain, deepen or extend any existing works of the like

nature in the said lands).

To bring and use machinery, equipments: Liberty and power for or
in connection with any of the purposes mentioned in this clause to
erect, construct, maintain and use on or under the said lands any
engine, machinery, plant, dressing floors, furnaces, coke ovens, brick
kilns, workshops, store-houscs-banglows, godowns, shed and other
buildings and other works and conveniences of the like nature on or

under the said lands.

To use water from streams, etc.: Liberty and power for or in
connection with any of the purposes mentioned in this clause but
subject to the rights of any existing or future lessees and with the
wrilten permission of the Collector to appropriate and use water from
any streams, water course, springs or other source in or upon the
said lands and to divert, step up or dam any such stream Or
walercourse and collect or impound any such water and to make,
construct and maintain any water-course, cultivated land, village
buildings or watering places for livestock of a reasonable supply of
water as before accustomed nor in any way to foul or pollute any

streams or springs:
Provided that the lessee shall not interfere with navigation in any
Himachal Pradceah

urev’ and®)

eg\"“‘{“,g Direcus# of Industrics

Y o 1 % P Y P
T

—————

12
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i : jous
navigable stream nor shall divert such stream without the previ

written permission of the Government.

y . 14 d
5. To fell undergrowth and utilize timber and trees, etc.: Liberty an

i i in this
power for or in connection with any of the purposes mentioned in

brush-wood. Lessee shall not fell

und on the said lands without

lease deed, to clear undergrowth and
any trees or timber standing or fo
obtaining prior permission in writing from the concerned Competent
Authority in case of the forest area as per requirement of the Forest

Conservation Act, 1980.

6. To get building and road materials, etc.: Liberty and power for or in
connection with any of the purposes, mentioned in this lease deed, to

quarry and get stones, gravel and other building and road materials

and ordinary clay and to use and employ the same and to manufacture
such clay into bricks or tiles and to use such bricks or tiles but not to

sell any such material, bricks, tiles.

7. To use land for stacking purpose: Liberty and power to enter upon

and use a sufficient part of the surface of the said lands for the

‘6 purposes of stacking, storing or depositing therein any produce of the
e mines and works carried on and tools, equipment and other materials
\ needed for mining operations.

PART-II

RESTRICTIONS AS TO THE EXERCISE OF THE LIBERTIES

RESTRICTIONS AS TO THE EXERCISEL OX 1L LADLR11==

BY THE LESSEE

The liberties, powers and privileges granted under Part-I, are subject to
the following restrictions and subject to the other provisions of this lease
deed:-

1. No mining operations within the limit of public works etc.: The
lessee shall not carry on, or allowed to carried on any mining operation
al any point with in a distance of 100 (hundred) metres from any

Di: o e i

Himachal Pradcsh
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railway line except under and in accordance with the previous written
permission of the Railway Administration, two kilometres [rom the
limits of Municipal Corporation/ Committee, one kilometre from
the limit of Nagar Panchayat or 100 (hundred) metres from National
Highway/Express way or 25 (twenty five) metres from State Highway
or 10 (ten) metres [rom other roads or 50 (fifty) metres from any
reservoir, canal or buildings or inhabited sites except under and in
accordance with the previous permission of the Competent Authority.
The Railway Administration or the Joint Inspection Committee may in

granting such permissions, impose such conditions as may deem fit.

Notice for surface operation in land not already in use: Before using
for surface operations on any land which has not already been used for
such operation, the lessce shall give to the Director of Industries,
Himachal Pradesh and the Mining Officer, two calendar months,
previous notice in  wriling, specifying the situation and the extent

of the land proposed to be so used and the purpose for which the
same is required,

Not to use the land for other purposes: The lessee shall not cultivate

or use the land for purposes other than those specified in the lease
deed.

Use of Mechanical Excavator for Mining: The mechanical mining in
river/stream bed shall be undertaken only with the help of tyre
mounted front end loader upto 80 Horse Power without backhoe with
the permission of the Director of Industries.

Mining Plan: The lessee(s) shall carryout mining operation in
accordance with the approved mining plan.

PART - III
COVENANTS OF THE LESSEE

The lessee hereby covenant(s) with the Government as follows:-
Rate of Royalty:

(a) The lessee shall pay royalty on the quantity of the said minor

mrM
Himachal

Pradeah

14
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mineral removed from the leased area in advance at the rate

specified in the Second Schedule. However, as and when the
limestone is supplied by the lessee to the Industries other than
lime-kiln, royalty shall be paid by the lessee for limestone as

major mineral, whichever is more.

Mode of determination of sale price at the pit’; mouth:

The sale price of the minor minerals at the pit’s mouth shall

be the current market price for the mineral of the same grade

less-

(1) Transport charges from the mine head to the nearest rail
head;

(i)  Railway [reight from the rail head to the market; and

(i) Estimated handling charges and other incidental

expenditure not exceeding five percent of the market price.

(c) For calculating the royalty, the lessee shall submit by the 10t of
every month to the Mining office, a return in Form-'G' giving
the total quantity of minor mineral(s) raised and despatched from
the leased area in the preceding calendar month and its value
and in case of mineral based industry the monthly electricity
consumption bill and other requisite details also. If the lessee
does not deposil royalty due for the preceding month by 10% of
month, 24% per annum simple interest will be charged for the
default period after 10th of month.

Surface Rent: - The lessce shall pay for the surface area occupied by

him, surface rent at the rate of as specified by the Government per

hectare per annum in two half yearly installments. No surface rent

shall be charged in the private lands.

Dead Rent:- The lessce shall also pay for every year, yearly dead rent

at the rate of Rupees as per 37 Schedule of H.P. Minor Minerals

(Concession) and Minerals (Prevention of Illegal Mining, Transportation

and Storage) Rules, 2015 per hectare per annum and as amended by

Himachal Pradesh
egletrm/

Nurpuldrangea) AR

15
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the Government from time to time. Provided that the lessee shall be

liable to pay the dead rent or royalty in respect of each mineral,

whichever be higher but not both.

Working of newly discovered minerals: If any minor mineral, not
specified in the lease, is discovered in the leased area, the lessee shall
report the discovery without delay to the Government and shall not
win or dispose of such minor mineral without obtaining a lease
therefore. If he fails to apply for such a lease within 6 months from the
discovery of the minor mineral, the Government or the authorized
officer may give the lease in respect of such mineral to any other

person,

To commence mining operations within one year and carry them
on properly: Unless the Government for sufficient cause permits
otherwise, the lessee shall commence mining operations within one
year, [rom the date of execution of the lease deed and shall thereafter

conduct such operations in a proper, skilful and workman like manner.

EXPLANATION: For the purpose of this clause ‘Mining Operation’
shall include the ecrection of machinery, laying of a tramway or

construction of a road in connection with the working of the mine.

To erect and maintain Boundary Pillars, etc.: The lessee shall, at his
own expense, erect and at all times maintain and keep in good repairs
boundary marks and pillars according to the revenue map annexed to

the lease.

Accounts: The lessee shall keep correct accounts showing the quantity
and other particulars of all minerals obtained from the mines and the
number of persons employed therein and a complete plan of the mine
and shall allow any officer authorized by the Himachal Pradesh
Government or the Central Government in that behalf to examine at
any time any accounts and records maintained by him, and shall
furnish to the Himachal Pradesh Government or the Central

Government with such information and returns as it may require.

glatra(

Nurpur Hangra) HR
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10.
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11.

12.

To allow facilities to other lessees, etc.: The lessee shall allow

rs of any land
d, held by the

existing and futurc licensees or lease holders/contracto
which is comprised in or adjoins or is reached by the lan

lessce, reasonable facilities for access thereto.

To allow entry to Officers: The lessee shall allow any officer

authorized by the Himachal Pradesh Government and the Central

Government to enter upon any building, excavation or land comprised

in the lease for the purpose of inspecting the mines.

Returns - The lessee shall,-

(a) for calculating the royalty the lessee shall submit by the 10t of
every month to the Mining office, a return in Form-'G' giving
the total quantity of minor mineral(s) raised and despatched
from the leascd arcain the preceding calendar month and
its value and in case of mineral based industry the monthly
electricity consumption bill and other requisite details also. If the
lessee does not deposit royalty due for the preceding month by
10% of month, 24% per annum interest will be charged for the
default period after 10% of month.

(b) The lessee shall also furnish by the 15t April, every year to the
Director and other Officer(s) specified in the lease deed, a statement
giving information in Form-‘H’ regarding quantity and value of
minor mineral(s) obtained during the last financial year, average
number of regular labourers employed (men and women separately),
number of accidents, compensation paid and number of days

worked and wages paid to them separately.

To strengthen and support the mines: The lessee shall strengthen
and support to the satisfaction of the State Government, any part of the
mine which in its opinion, requires such strengthening or support
for the safety of any railway, bridge, national highway, reservoir,

tank, canal, road or any other public work or buildings.

Information for using explosive: The lessee shall immediately give an

information in Form-‘I’ for use of explosive as soon as-

17
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(a) the workings in the mine extends below superjacent ground;
(b) the depth of any open cast cxcavation measured from its
highcest to (he lowest point reaches six metres;
(c)  the number of persons employed on any day is more then
50(fifty); and
(d) the explosives which are used.
Maintenance of Sanitary conditions: The lessee shall maintain

sanitary conditions in Lhe area held in by him under the lease.

To pay compensation for damage and indemnify the Government:
The lessee/lessces shall make and pay such reasonable satisfaction
and compensation as may be assessed by lawful authority in
accordance with the law in force on the subject for all damage, injury or
disturbance which may be done by him/them in exercise of the
powers granted by this lease and shall indemnify and keep indemnified
fully and completely the State Government against all claims which
may be made by any person or persons in respect of any such damage,
injury or disturbance and all costs and expenses in connection

therewith.

Abiding by rules: Thc lessce shall abide by all existing Laws (Acts) and
Rules made thereunder enforced by the Government of India or the
Himachal Pradesh Government and all such other Laws (Acts) or Rules
as may be enforced from time to time in respect of working of the mine
and other matters affecting safety, health and convenience of the

employees of the lessec or of the public.

To report accident: The lessee shall without delay report to the
Deputy Commissioner of the District concerned and the Mining Officer
or any other officer authorized by him, any accident which may occur

at or in the leased area.

Delivery of possession of Land and Mines on the surrender or
sooner determination of the lease: At the end or sooner

determination or surrender of the lease, the lessee shall deliver up the

18
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said lands and all mines (if any dug therein) in a proper and workable
stale, save in respect ol any working as to which the Government might

have sanctioned abandonment.

To provide weighing machine: The lessee shall provide and at all
times keep at or near the pit-head at which the said mineral shall be
brought to bank a properly constructed and efficient weighing
machine and shall weigh or cause to be weighed thereon all the said
minor minerals from time (o time brought to bank sold, exported and
converted products, and shall at the close of each day cause the
total weights, ascertained by such means of the said minor minerals,
ores, products, raised, sold, exported and converted during the
previous twenty four hours to be entered in the books of accounts. The
lessee shall allow the Government at all times during the said term to
employ any person or persons to be present at the weighing of said
minor minerals as aforesaid and to keep accounts thereof and to
check the accounts kept by the Lessee. The lessee shall give 15 (fifteen)
days previous notice in writing to the concerned Mining Officer of every
such measuring or weighing in order that he or some officer on his

behalf may be present thereat.

To secure pits, shafts, not fill them up: The lessee shall well and
properly secure pits and shafts and will not without permission in

writing willfully close, fill up or chock any mine or shafts.

Not to enter upon or to commence operations in the forest land:
The lessee shall not enter upon or commence any mining operations
in forest land comprised in the leased area except after previously

obtaining permission in writing of the Competent Authority.

To respect water rights and not injure adjoining property: The
lessce shall not injure or cause to deteriorate any sources of water,
power or water supply and shall not in any other way render any spring

or slream of water unfit to be used or do anything to injure adjoining

A=

Himachal Pradoeh

land, villages or houses.
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Stocks lying at the end of the lease: The lessee shall on the
lermination or sooncr delermination of the lease remove all extracted
minerals [rom the premises of the leased areas within three months
and thereafter all extracted minerals in the said lands left over
indisposed, after the termination or determination of lease shall be

decmed Lo be property of the Government.

Payment of Taxes: The lessee shall duly and regularly pay to the

appropriate authority all taxes, cesses and local dues in respect of the

leased area.
PART-IV

RIGHTS OF THE STATE GOVERNMENT

Premature Termination of Lease: Where the State Government is of
the opinion that it is expedient in the interest of regulation of mines
and mineral development, preservation of natural environment, control
of Noods, prevention ol pollution or to avoid danger to public health or
communication or to ensure safety of building, monuments or other
structures or lor such other purposes, as the State Government may
deem fit, it may, by an order, in respect of any minor mineral, make
premature termination of mining lease with respect to the area or any

part thereof covered by such lease:

Provided that no order making a premature termination of a mining

lease shall be, made except after giving the holder of the lease a

reasonable opportunily of being heard.

The Government may determine the lease: The Government shall
have the right to determine the lease after serving a notice on the
lessee to pay the dues within 30 (thirty) days from the date of receipt of
the notice. If the dead rent or royalty or surface rent reserved or made
(he lessee is not paid within 15 (fifteen) days next after

payable by
Government or any

the date fixed in the lease for payment of the same,

e
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other officer authorized by it in this behalf may also at any time after
serving the aforesaid notice, enter upon the said premises and
distrains all or any ol the minerals or movable property therein and
may carry away, detain or order the sale of the property so distrained,
or so much of it as will suffice for the satisfaction of the rent or royalty

due and all costs and expenses occasioned by the non-payment thereof.

Determination of lease in public interest: The Government may by
giving 6 (six) months’ prior notice in writing determine the lease if the
Government consider that the area under the lease is required for
eslablishing an industry beneficial to the public in case of Government

land-

Provided that in the state of National Emergency or war the lease may

be determined without giving such notice.

Right of pre-emption: The Government shall from time to time and at
all times during the term of lease shall have the right (to be exercised
by notice in writing to the lessee of pre-emption of the said minerals
and all products thereof lying) in or upon the said lands hereby
demised or elsewhere under the control of the lessee and the lessee
shall deliver all minerals or products thereof to the Government at
current market rates in such quantities and in the manner, at the place

specified in the notice exercising the said right.

Penalty for not allowing entry to Officers: If the lessee or his
transferee or assignee does not allow any entry or inspection under
clause (9) of Part-1Il, the Government may cancel the lease and forfeit
in whole or in part the security deposit paid by the lessee under rule 15
of the Himachal Pradesh Minor Minerals (Concession) and Minerals

(Prevention of [llegal Mining, Transportation and Storage) Rules, 2015.

Acquisition of land of third parties and compensation thereof: In
case the occupier or owner of a land in respect of which minor mineral
rights vest in the Government refuses his consent to the exercise of the

right and powers, reserved to the Government and demised to the

-/
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lessees or contractors, as the case may be, the lessees or contractors

shall report to the Government and shall deposit with it the amount
i the Government is satisfied that
d reasonable or if it is not

ave deposited with it

offered as compensation and
the amount ol compensation offered is fair an
so satisfied and the lessee or contractor shall h
such further amount as the Government shall consider fair and
reasonable the Government shall order the occupier to allow the lessee

or contractor to enter the land and Lo carry out such operations as may

be necessary for thc purposes. In assessing the amount of such

compensation, the Government shall be guided by the principles of
Right to Fair Compensation and Transparency in Land Acquisition,
Rehabilitation and Re-settlement Act, 2013 (Act No. 30 of 2013).

PART-V

GENERAL
Cancellation: The lcase shall be liable to be cancelled by the
Government if the lessee ceases to work the mine for a continued
period of six months without obtaining written sanction of the
Competent Authority.
Notices: Every noticc by these presents required to be given to the
lessce shall be given in writing to such person resident on the said
lands as the lessee may appoint for the purpose of receiving such
notices and il there shall have been no such appointment then every
such notice shall be sent Lo the lessee by registered post addressed to
the lessee at the address recorded in this lease or at such other address
in India as the lessece may from time to time in writing to the
Government designate [or the receipt of notices and every such services
shall be deemed to be proper and valid service upon the lessee and

shall not be questioned or challenged by him/them.

Recovery: Without prejudice to any other mode of recovery authorized
by any provision of this lease or by any law, all amounts, falling due
hercunder against the lessee may be recovered as arrears of land

revenue under the law in force for such recovery.

Forfeiture of property: The lessee should remove his property lying on

22
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the said lands within three months after the expiry or sooner
determination of the lease or after the date from which any surrender
by the lessee of the said lands under rule 22 of Himachal Pradesh
Minor Minerals (Concession) and Minerals (Prevention of lllegal Mining,
Transportation and Storage) Rules, 2015 becomes effective, as
the case may be. The property left after the aforesaid period of
three months shall vest in the Government free from all encumbrances
and may be sold or disposed of in such manner as the Government,
shall deem fit without liability to pay compensation therefore, to the

lessce.

Security and forfeiture thereof:

(a) The Government may forfeit the whole or any part of the security
amount of Rs. 25,000/ deposited by the lessee on breach of any
covenant to be performed by the lessee under this lease deed.

(b)  The rights conferred by this clause shall be without prejudice to
the rights conlerred on the State Government by any other
provision or this lecase or by any law.

(¢}  On such date as the Government may appoint within twelve
calendar months after the expiry of this lease the amount of
security deposit paid in respect of this lease shall be refunded to
the lessee in case there is no violation of terms & conditions of

this leasc deed. No interest shall run on the security deposit.

Survey and demarcation of the area: When a mining lease is granted
by the Government, arrangements shall be made, if necessary, at the
expense of the lessee, for the survey and demarcation of the area
granted under the lease. The lessee shall have to bear actual expenses
of the stalf deputed for Lhe work. Actual expense will include traveling

allowances and daily allowances and salary of staff plus 10 percent as

instruments charges.

Rights of lessee to determine the lease: The lessee may determine
the leasc at any time by giving not less than six calendar months notice

in writing to the Government after paying all outstanding dues of the

Government. M
D of Usirice
Himachal

Pradosh
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Applicability of rules: The lessec shall work according 1o Mines and
1957, the Metallifurous Mines

Pradesh Minor Minerals

Minerals (Development & Regulation) Act,
Regulation, 1960, Mines Act, 1952, Himachal
(Concession) and Mincrals (Prevention of lllegal Mi
and Storage) Rules, 2015, Himachal Pradesh Minor Mi

inciuding other rule ol law applicable from time (O
ons of Act or its sub-ordinate legislation shall

ning, Transportation
neral Policy, 2013
time. The

contravention of any provisi

amount Lo cancellation of contract,

The lessee shall deposit demarcation expenditure if demarcation needs

the Department and the lessee shall enter the land
t conducted from the

to be carried out by
only when the demarcation of the area is g0
Revenue Department in the presence of Departmental officials and
boundary pillars are raised.

The lessce shall at his own €Xpenses ercct and at all times maintain
and keep in good condition boundary marks and pillars necessary 1o
indicate the demarcation shown in the revenue record annexed to the
lease deed. Mining operation shall only be allowed after getting a
ceruficate from the concerned Mining Officer that demarcation of the
arca has been done as per the plan and that concrete boundary pillars

of atleast 3 fect height have been raised.

The lessee shall have Lo submit a plan with Mining Officer for approach
road in order to give a reasonable & shortest approach to the mine and

10 the mines of adjoimning lessees.

The lessee shall do mining in a scientific and systematic manner, and

Lo ensure the same.

(a) Dumping sites for mine waste and top soil shall be provided in such
a way so that there is no damage to the adjoining land and the same
does not roll down the slope. Top soil shall also be used for

aflforestation purposes in the barren/exhausted pits.

(b) iversion dams ana olher engimeering structures as advised by the

24
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Department [rom time to time, at different suitable sites shall be got
erected to arrest and channelize the flow of water and also to avoid

crosion of the land, causing siltation of nearby natural water bodies.

(c) The loading/unloading points in the mine areas shall be developed
in such a way that no hindrance is caused to the traffic and no

material is stacked within the acquired width of P. W. D. road.

(d) All precaution shall be taken to check air pollution, water pollution
and noise pollution, as per the standards of h. P. State Environment
Protection and Pollution Control Board. Further, the lessee shall
obtain the consent of H. P. State Environment Protection and

pollution Control Board under the provisions of Water Act, 1974 and

Air Act, 1981.

(e) Visual impact caused due Lo dug-out areas and waste disposal areas
shall be controlled by undertaking afforestation on worked out

areas, waste disposal areas and in the areas where no working is

proposed.

() Labourers shall be provided with safety equipments like boots,
helmets, ropes, car plugs and even filters. Site services like rest

shelter, drinking water and first aid facilities shall also be provided

at the mining site.

The surface collection of sand, stone and bajri [rom river/khad/ khalla
shall be done in such a way, so as not to cause environmental and
ecological imbalance. To ensure this,

a) Excavations, below the natural surface level of the bed shall not

exceed 3 feet and these shall be filled up to the satisfaction on

Mining Officer.

b) The lessee shall not carry out surface operations in any area
prohibited by any authorily, without obtaining prior permission in

writing from the concerned authorily. )
/
usirica

Himachal Pradesh
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The lessee shall pay royalty on the Scheduled rates as specified in H. P.

Minor Minerals (Concession) and Minerals (Prevention of lllegal Mining,

Transportation and Storage) Rules, 2015. The royalty shall be charged

ich will be computed based on

ures. In case the lessee does

on the basis of actual production wh

consumption of eleclricity and other meas
Ot of next month alongwith monthly

not pay royalty in time i.e. by 1
the rate of 24% (twenty four

return of Form-G, simple interest at

percent) per annum shall be charged for default period.

In case the lessee docs not pay dead rent/surface rent in two half

5t April, and 15% October each year during

yearly installments on the 1
rest at the rate of 24% per annum shall

subsistence of lease, simple inte

be charged for default period.
d to pay Rs. 5/- per trolley and Rs. 10/- per

The lessee shall be boun
& bajri to the concerned

truck on extraction and export of sand, stone

Gram Panchayat through the Mining Officer Kangra.

m bed mining shall be allowed within 75 meters from the

No River/Strea
tion, check dams or

periphery of soil conservation works, nursery planta
within the distance as recommended by the Sub-Divisional Committee,

whichever is more.

owed to be carried on any mining

The lessee shall not carry on or all
f two kilometers from the

a distance 0
1 Corporation/ Municipal Committee,
ayat, 100

operation at any point within
immediate oul limits ol Municipa
mmediate outer limit of Nagar Panch

except under and in accordance with the
permission of the Railway Administration or 100

| Highway/Express way, 25 meters from
the edge of other roads

onc kilometer from the i
melers from any railway line,

previous written
meters [rom cdge of Nationa

f State Highway and 10 meters from

the cdge o
nal any reservoir, canal or

or S0 meters [rom edge
buildings or inhabited sites except un

of any reservolr, ca
der and in accordance with the

/

of
Himachal Pré
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previous permission of the Competent Authority. The Railway
Administration or the Joint [nspection Committee may in granting such

permissions, impose such conditions as may deem fit.

No River/Stream bed mining shall be allowed within 1/10% of its span

or 5 mtrs. from the bank or as specified by the Sub-Divisional

Committee, whichever is more.

No River/Stream bed mining shall be allowed within 200 mtrs.

upstream and downstream of water supply scheme.

No River/Stream bed mining shall be allowed within 200 mtrs.
upstream and 200 to 500 downstream of bridges depending upon the

site specilic conditions.

No approach road [rom p.W.D. road shall be allowed to lease area,
unless lessee/contractor obtains written permission from the
competent authority of Public Works Deptt. for making road leading to

all intake places from the roads.

No boulder/cobbles/hand broken road ballast shall be allowed to be

transported outside the State from River/Stream beds.
No digging for more 3 feet shall be allowed in River/Stream beds and all
the debris, waste sand arising due to mining has to be backfilled in

ditches/ pits caused due to mining as a replenishment measure.

The lessee /contractor shall ensure that his labour does not involve in

fish poaching.

The lessee shall confined mining activities to the central portion of the

Kkhad so that it could not posc any threat to private/public property.

The lessee shall not carry out mining activities by mechanical means

alstrar ~
ang 7a)
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without obtaining permission from the competent authorities and no
mining shall be carried out within periphery of 250 Mtr, from the
ncarcest water supply schemes.

Il necessary, the lessee shall have to erect check dams and other

retaining structure (o check the banks or soil erosion during mining

aclivities.

No blasting shall be allowed in River/Stream beds area. Only surface

malerial will be picked up manually.

The lessee shall obtain consent to operate to establish or consent to
operate from the H. P. State Environment Protection and Pollution
Control Board before start of mining operation, separately under the

consent mechanism.

The lessee shall be bound to fulfill all the conditions as laid down by
the Joint Inspection Committee and other Departments and as
specified in H. P. Minor Minerals (Concession) and Minerals (Prevention

of lliegal Mining, Transportation and Storage) Rules, 2015.

The lessee holders shall work in the area as per the approved Mining
Plan for a period of five years as per the approval conveyed by the
Government and any deviation shall call for the termination of the

mining leasc.

The lessee shall be bound to comply with all the directions and
instructions if any issued by the Hon’ble Supreme Court/High Court,
H. P. Hon’ble NGT as well as by the State Government from time to time

wilh regard to mining operation and stone crusher.

With regard to thc local objections if any, raised by the local
pecople/concerned land owners, entire responsibility to settle the issue
will be of the lease holder and shall indemnify the State govt. from third

party claim. el

D strica
Himachal Pradesh

28



/

» : -
NO 0099047 g’ Bimachal Gobernment Judicial Paper

35.

36.

37.

38.

39.

41.

42.

930

21

In no case hydraulic/mechanical excavators shall be allowed for
undertaking mining activities without prior approval of competent

authority.

The lessee shall made necessary arrangements between the land
owners (Private or Govt.) and will take care of other issue if any by his

own for the mineral transportation to the nearest road.

Natural course of River should not be disturbed and special steps shall

be taken to control Lthe soil erosion.

Anv guidelines issucd by State Pollution Control Board shall be

bindmg,

Water sprinkling shall be carried out on approach road and proper
covered the material during transport from mining area/stone crusher.

For the purpose of carrying out mining operation in accordance with
approved Mining Plan, the lessee shall retain/employ consultant as per

the provisions ol new rules.

The lessece shall renew the registration of stone crusher unit within

stipulated period.

The lessee shall comply all the directions imposed by the Joint

Inspection Commitlee in the Joint Inspection Report.

The lessee shall work in the mining lease area as per the conditions
stipulated in the EIA Clearance issued by the State Level Environment
Impact Assessment Authority, Himachal Pradesh vide letter F. No.
HPSEIAA/2018/588-5785 dated 22.11.2018 and restrict the
production of material as approved by the above authority or as
approval in mining plan, which ever is less. The Environment Clearance

is valid up to 21.11.2025, thereafter the mining activities in the granted

29
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45.

46.

47.

48.

49.

50.

area shall be deemed suspended till the period of Environment

Clearance is further extended by the concerned Authority.

Natural course of river shall not be disturbed, if necessary; the lessee
shall have to erect check dams and other retaining structures to check

the banks or soil erosion during mining activities.

The lessee shall not purchase Lhe stone [rom unauthorized
person/tractors, if the material accepted from the unauthorized

sources, the crusher unit should be penalized.

Any other condilions as required for regulating the mining activities
could be incorporated at the time of execution of mining lease deed

agreement.

The lessee shall install the weighbridge at his complex for weighing the
raw matcrial as well as finished malterial being dispatched and

maintain a proper record of the same.

The lessee shall procure the other statutory clearances/ permissions if

any, required from any other department/agencies at his own level.

The lessee shall employ/retain consultant as per classification specified
in rule 55 of Himachal Pradesh Minor Minerals (Concession) and

Minerals (Prevention of illegal Mining, Transportation and Storage)
Rules, 2015.

The lessee shall be bound to comply the Order passed by Hon'ble
National Green Tribunal in Original Application No. 358/2016-titled as
Bhag Singh V/s Union of India & Others, as well as the order passed by
Hon’ble High Court of Himachal Pradesh in CWP No. 2067 /2019-titled
as State of H. P. through Secretary Industries & others V/s Bhag Singh

& others. /
DW

af
Himachal Pradesh

ealatral’
Nurpur (Rangra) HR
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The lessee shall, after ceasing mining operations, re-grass the mining
area and any other area which has been disturbed due to mining
activities and restore the land to a condition which is fit for growth of
foddcer, flora, fauna clc., at its own cost, in compliance to the directions
passed by the Hon’ble Apex Court vide order dated 08.01.2020 in Writ
Petition (s) (Civil) No (s) 114/2014 titled as Common Causé V/s Union
of India & Ors.

The renewal of mining lease granted subject to final outcome of
decision of the Hon'ble High Court in CWP No. 1664,/2018-titled as
Ranbir Singh V/s State of H. P. & Ors. and compliance of all codal

formalities/orders.

The renewal of mining lease granted subject to final outcome of
decision of the Hon’ble High Court in CWP No. 1481/2018-titled as
Pawan Kumar V/s State of H. P. & Ors. and compliance of all codal

formalities/orders.

The lessee shall pay contribution to District Mineral Foundation Fund

and all the applicable taxes/ funds in licu of mineral concession.

The mining lease deed will be executed at the capital of the State of
Himachal Pradesh subject to the provisions of Article-226 of the
Constitution of India. [t is agreed upon by the lessee and the State
Govl, that in the cvent of any dispute in relation to the area under
mining lease, conditions of the lease deed and in respect to all matter
touching the relationship of the lessee and the State Govt. suit or
petition shall be filed in the Civil Court at Shimla and it is hereby
expressly agreed that neither party shall file a suit or appeal being

action at any place other than the Court named above i.e. Shimla.

As per Rule 16(2) of the Himachal Pradesh Minor Minerals (Concession)
and Minerals (Prevention of illegal Mining, Transportation and Storage)
Ruics, 2015 the lessce shall submit renewal of mining lease application
belore one year [rom the expiry of lease period.
O =
D ciries
P> Himachal Pradesh
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ma o b
nner hereunder appearing the day and year [irst above wri'ttcn/

For and on behalf of the lessce

\ Witnesses:
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\l
Annexure R-8/2 \‘,..;
REGISTERED
No. Udyog-Bhu(Khani-4)Laghu-758/05 el .177‘ ¢
Government of Himachal Pradesh 7
Department of Industries
“Geological Wing"
_Shimla- 171001, 3 {/2/ 2018
To
Sh. Ranbir Singh,
S/o Sh, Swadesh Singh,
Prop:- M/s Shiva Stone Crusher,
Village & P. O. Kandwal,
Tehsil Nurpur, Distt. Kangra, H. P.
Subject:- Approval of Mining Plan of area applied for renewal of mining lease for
collection of sand, stone & bajri from Khasra Nos. 731/1 & 732 measuring 3-87-
70 Hect. (Pvt. land, River bed) falling in Mauza Maira Doomal, Mohal Maira
Batrah of Tehsil Nurpur, Distt. Kangra, H. P. for which letter of intent has been
issued on 8.1.2018 and corrigendum dated 22.3.2018.
Dear Sir,

In exercise of powers conferred by Rule 36 of Himachal Pradesh Minor Mineral
(Concession) and Minerals (Prevention of lllegal Mining, Transportation and Storage) Rules 2015, | hereby
approve the above said Mining Plan for the purpose of obtaining Environment Clearance of the area applied
for renewal of mining lease for which the letter of intent has been issued on 8.1.2018 and corrigendum dated
22.3.2018. The mining plan is approved for a period of five years from the date of execution of mining lease
deed. This approval is subject to the following conditions:--

1. That the Mining Plan is approved without prejudice to any other laws applicable to the mine/area from
time to time whether made by the Central/State govt. or any other authority.

2. That this approval of the Mining Plan does not in any way imply the approval of Govt. in terms of any
other provisions of the H. P. Minor Minerals (Concession) Revised Rules, 1971 now repealed as
Himachal Pradesh Minor Mineral (Concession) and Minerals (Prevention of lllegal Mining,
Transportation and Storage) Rules 2015 or any other laws including Forest (Conservation) Act, 1980,
Environment Protection Act, 1986 and the rules made there under and other relevant statutes, orders
and guidelines as may be applicable to lease area from time to time.

3. That the Mining Plan is approved without prejudice to any orders or directions from any Court of
competent jurisdiction.

4. That in case State Geologist, Geologist, any other inspecting officer/official of Geological Wing
Department of Industries, after field inspection notices that proposals made and workings shown in the
mining lease by the RQP need certain corrections/ amendments due to change in conditions either
natural or man made, the inspecting officer can recommend necessary amendments in the Mining
Plan at any point of time in the interest of environment and mineral conservation.

5. That the lease holder shall procure Environment clearance from the competent autr;ority as per
Environmental Impact Assessment notification, 2006 and amendements/notifications issued time to
time in this regard.

6. Thatthe approval of proposed mining operations is restricted to the mining lease area only.
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That in case additional conditions are imposed by the Ministry of Environment & Forests Govt. of India
while according clearance under EIA notification dated 14.9.2006 and any condition imposed by the
State Govt. while granting mining lease the same shall have to be incorporated by making necessary
amendments in the Mining Plan by the lessee through R. Q. P.

That in case Mining lease is not renewed or is terminated or working is suspended before the expiry of
the lease period due to any reason, the approval of Mining Plan shall stand automatically cancelled.
That the lease holder shall carry out production of mineral in accordance to the production shown in
Mining Plan and Environmental Clearance which ever is less.

That no person shall undertake mining operations in any mining lease area, except in accordance with
a Mining Plan approved under sub rule (2) of Rule 39 of Himachal Pradesh Minor Mineral
(Concession) and Minerals (Prevention of lllegal Mining, Transportation and Storage) Rules 2015.

That the lease holder shall carry out working in the mining lease area as per Mining Plan only after
obtaining permission to work in the mining lease area from the competent authority.

That if the mining operations are not carried out in accordance with the approved Mining Plan the
State Geologist, Geologist, Assistant Geologist and the Mining Officer, may order suspension of all or
any of the mining operations and permit continuation of only such operations as may be necessary to
restore the conditions in the mine as envisaged under the said Mining Plan.

That if any thing is found to be concealed as required under various Rules and guidelines pertaining to
mining in the context of the Mining Plan and the proposal for rectification has not been made, the
approval shall be deemed to have been withdrawn with immediate effect.

That in case of any violation of terms and conditions of the approved Mining Plan, the financial
assurance deposited by the said lessee shall be liable to forfeited.

Enclosed:- Copy of approved Mining Plan.

Yours faithfully,

frO
State Geologist
Himachal Pradesh
Shimla-171001.

Endst. No. As above. Dated; 2018
Copy for kind information to:-

1. The Mining Officer, Nurpur, Distt. Kangra, H. P. alongwith a copy of Mining Plan for further necessary
action.

2

2 Sh. Subhash Chand Kaura (Ex. DDG, GSI) Flat No.-604, Victoria tower, Chandigarh Enclave, Zirkpur
(Punjab).

Slate{eologist

Himachal Pradesh
Shimla-171001.
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MINING PLAN OF PROVISIONALLY

GRANTED MINING LEASE IN FAVOUR

OF SHRI RANBIR SINGH,

PROP. M/s SHIVA STONE CRUSHER

i‘ V.P.O KANDWAL, TEHSIL NURPUR,
DISTT. KANGRA,

HIMACHAL PRADESH.

Presse—————3

PREPARED & SUBMITTED BY:-
Subhash Chand Kaura

Flat No. 604, Victoria Tower,
Chandigarh Enclave

Y Zirkpur (Punjab)

, ﬂL Email: sckaura@qgmail.com
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MINING PLAN OF PROVISIONALLY GRANTED RENEWAL
OF MINING LEASE IN FAVOUR OF SH. RANBIR SINGH.
S/O SH. SWADESH SINGH V.P.O. KNADWAL, TEHSIL
NURPUR DISTT. KANGRA, HIMACHAL PRADESH

INTRODUCTION: -

Sh. Ranbir Singh S/o Sh. Swadesh Singh V.P.O. Kandwal, Tehsil Nurpur, District
Kangra, Himachal Pradesh, has applied for the renewal of mining lease for extraction of
Stone, Bajri and Sand from Chakki Khad over an area measuring 03-87-70 Hectares
(Private Land) situated in Khasra Nos. 731/1 & 732 in Mauza Maira Doomal, Mohal
Maira Batrah, Tehsil Nurpur, District Kangra. The minor mineral extracted from this

quarry will be used in the already established stone crusher unit in the name and style
as “M/s SHIVA STONE CRUSHER". The case for the renewal of mining was referred to
the Government and the Government vide lejieramaaIND-B-(F) 6-23/2017 conveyed the

Himachal Pradesh Minor Minerals (Concession) and Minerals (Prevention of Illegal

Mining, Transportation and Storage) Rules, 2015". The Mining Plan of the area has been
prepared as per the format circulated (Form-M) by the State Geologist Himachal
Pradesh and in accordance with the various provisions made in the Himachal Pradesh
Minor Minerals (Concession) and Minerals (Prevention of Illegal Mining, Transportation
and Storage) Rules, 2015.

The mining lease area is located in the riverbed of the Chakki Khad. On the request of
the said lessee to prepare the Mining Plan, the mapping of the mining lease area was
carried out on 1:2000 scale with 1 meter contour interval, encompassing
Topographical, Lithological and other features. The Mining Plan includes the
Systematic and scientific exploitation of stone from within the lease area

€ncompassing a phased programme for a forestation and point of public utility.

1. General
W
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1. General
1.1 ddress of the applicant ’ :
1.1 :ame a?ct‘ha Afe : ant " sh. Ranbir Singh $/0 Sh. Swadesh Singy
.1.a Name of the Applic . e Crusher,
" M/S Shiva Ston
LA AddmEEaRAlEAppHRRNL V.P.O. Kandwal, Tehsil Nurpur, Dism(

Kangra (HP)

ivate Individual
1.2 Status of the Applicant Priva

' . ine
1.3  Mineral which the Applicant intends to Min

i i ine Stone, Bajri an
The Applicants intends to mine . .
used in the in already established stone crusher yy

d Sand from the lease area Th

extracted minor mineral shall be : ) :
in the name and style as “M/s SHIVA STONE CRUSHER', for manufacturing grit a

sand to be sold in the open market as per the demand.
1.4 Period for which the mining lease is to be granted | |
To be decided as per the provisions of the Himachal Pradesh Minor Minery|

(Concession) and Minerals (Prevention of Illegal Mining, Transportation and Storage

Rules.

1.5 aring the working Plan
Subhash Chand Kaura (Ex. DDG, GSI)
House No. 1114, Sector 46 B, Chandigarh
160047, Mob. No. 9814710942,
Email: sckaura@gmail.com
RQP No. RQP/D.N.N./182/2011/A

Valid upto 24-01-2021

1.6 Name of Prospecting ;\gency

The area has been discovered by the lessee and further investigated by the
R.Q.P. as he has a vast experience in mineral exploration

2. LOCATION DETAIL OF THE AREA
2.1  Topo-sheet number 43P/15

Upstream
Longitude  75°48'53 15 Downstream ’
Latitude 32720'22.77'N Longitude 75°48'53.28'E

Latitude 32°20'20.49'N
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2.2  Detail of the area

. -

Table Showing Details of the Area

Khasra Name  of Kisam_ Mauza & | Area in m

No the Owner Mohal Hects. the
Panchyat

731/1 & | Private Gair Maira Haral |

733 land Mumki | Dhoomal/ 03-87-70 |

n Khad | Maira Batrah \J

Total 03-87-70 '

sified as GairmumkingkwJ

As per revenue record, the area isa pnvate land clas

Address Details

Village Haddal

Patwar Circle ' ) Haddal

Post Office ‘ Khanni

Tehsil %9 \ Nurpur

District K § ' Kangra
\

%
2.3 Sub- Divisional Offl\g (bﬂal) FOO‘/-Nlurpur
Divisional Forest Office aHIO " Nurpur

Sub-Division (IPH) Nurpur

Sub-Division (PWD) Nurpur

Forest Range Officer Nurpur
2.4 Distance from important places in Kilometers

1 Pathankot 22 Kms.

2 Nurpur 15 Kms.

3. Dharamshala 53 Kms.

4. Kandwal 07 Kms.

6 Shimla 315 Kms.

7 Khanni 01 Km.

2.5 Approach of the Area :
The proposed mining site is located upstream of the Chakki Khad B

The site is approachable through a link road originating from Naga pari 0"

Pathankot - Nurpur - Kangra (NH-22) at a distance of about 20 Kms from pal tha?

towards Nurpur and 06 Kms. from Nurpur towards Pathankot. The mining 12 Al
e Ba[al'h~
mel

approachable through this link road at a distance of 06 kms. near villag
proposed mining site is located in the Chakki Khad, The highest point is 3
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./-;o Je MSL and lowest point is 435 meters above MSL and average width is 200 to -2 50
a

Chakki Khad

Approach through Nagabari road J
approx. 6 Kms.

TOWARDS PATHANKOT (22 Kms.) -4

e River Flow

'./f AT oor
3. PHYSIOGRAPHIC ASPECTS OF THE AREA =7, ¢ - _ "ia ™

¥ : Saev? WY
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'AJThe Kangra district lies between Siwalik and lesser Himalaya.The lesser Himal;ya
¢ jocated in north western India in the States of Himachal Pradesh and Uttar Pradesh, in
porth central India in the State of Sikkim range from 1500 meters to 5000 meters in
height. The Kangra district cover as area of 5700 Sq. Kms in the west north western
part of Himachal Himalaya, bordered by Punjab and Chamba, Kully, Mandi, Hamirpur
and Una in north, east, south respectively. The elevation of the district above mean sea
level (MSL) varies from 500 meters to more than 6000 meters. In the district where the
siwalik rocks are exposed, the topography represents a series of parallel hill ranges
separated by longitudinal valleys. These valleys are very fertile. The high peaks where
altitude is more than 4000 meters above MSL remains covered with snow. Many
streams exist in the district are snow fed and many get water from the rains.

The Dhauladhar mountains defines the northern limit of the district separated
from Chamba district. The peaks of these mountains experience heavy to very heavy
snowfall and exhibits precipitation and rugged topography. The Shiwalik ranges are
moderately less steep and forms small hillocks. Beas and Chakki are the main rivers

which is a tributary of Beas River.
at the height of 3212 MRL. Total
ms while total catchment is 364

O\
)

3212 MRL. Sansar Nadi (Left baggibr e

Khad(Left bank tributary), Bari Kh
tributary of Chakki Khad). are the major tributaries of Chakki Khad. Total mineable

ank tributary) and Balir Khad(Left bank

area of Chakki Khad available in Kangra district is 2000 Hects. while only about 258

Hects have been granted in shape of mining leases.

3.2 Altitude, General Terrain Description, with map and Contours Encompassing

the Mine area :-
The map of the mining lease area on 1:2000 scale with one meter contour

interval is plate No 2. Chakki Khad originates at an altitude of 3212 meters above MSL
and after travelling a long distance of approximately 50 kms., it joins the Beas River

Where the elevation drops to 252 meters above MSL. The highest point of the lease

Area is 437 Mts. and the lowest is 435 Mts. meters above mean sea level.
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3.3 Climate of the Area
The region has four distinct seasons. The area experiences severe winter froy

December to March followed by servers summer season lasting from April to June, 1
area receives rain fall under the influence of south -west monsoon from July to mi|
September followed by post -monsoon season lasting up to November.

The terrain in general has profound influence on the temperatures of a regig
The temperature generally rises from the beginning of March till June, which is ¢
hottest month of the year with mean minimum and maximum temperature of 25.6°C
44°C respectively. With the onset of monsoons by the end of the June temperaty
begins to fall. The drop in day temperature is much more than the drop in nig
temperature. The night temperature falls rapidly after the withdrawal of monsoons |
mid-September. The month of January is cooler month with the mean maximum ai
minimum temperature being 24°C and 1.7°C respectively. Under the influences |
western disturbance, the temperature falls appreciably during winters and it may |
even below 0° C.

Humidity is generally low througifoTy yeqy. During summer season, humid'

Mgh as 80-90%. The highest levi
he average humidity duri
pj, received in the hlgher reack

CLIMATE OF THE LEASED o EW?MNGRA HIMACHAL PRADESH

CLIMATE WINTER “REMER RAINY SEASON

PERIOD OCT.-MID MARCH MID MARCH JUNE JULY-SEPTEMBER
'PW‘eather ~ 1 Cool Hot Humid R
|

"Month | Jan | Feb 'March April | May [ June [ July |Aug | Sep | Oct. Nov | Dec.
"MMAX | 15.8 71122 247 28.8|29.1 27.7 | 25.7 [ 27.1] 226 202 | 152
TiMAX (19,9 22.8 | 250 |30.6 |33.1|33.3[32.6(29.1|29.2]26.3 | 244 201,
VNIX [5.4 (64 |11.5 |13.9 |17.8[19.2|21.2|19.6|18.4 |13 9.7 |6.3|
FMIN [02 |37 |83 |83 |127[142]20 [17.8[14.2|10 lfiﬁ

“————""""Table Showing Max Min Temp Recorded at Dharamshala - 1997 |
MMAX Mean Maximum Temp.
HMAX Highest Maximum Temp.
MMIN Mean Minimum Temp.
LMIN Lowest Minimum Temp.

L —————
-
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Table Showing Max & Min W‘emﬂ recorded 'aft)’aldip.pur Distt Kangra-2006

' Month | JAN | FEB | MART APR‘L.“ MAY | JUN | :]UL -AUG SEP | OCT | NOV | DEC |

Max 202]25.9283 |33539.2 39235

"33 [32 |29.3]25.5]21

Mn (42 |8 |8 |116]174[193]195/205[193]146[9 |53 |

Graph Showing Max & Min Temp recorded at Palampur Distt Kangra-2006

N

i

FEB MART APR MAY JUN JUL AUG  SEP

Nov  DEC
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Table Showing Max Min Temp Recorded at Dharamshala - 2013

Month | Jan |Feb |March |April | May | June iJuly | Aug ’ Sep ] Om‘&

MAX |[16.8|17.7|22.4 |25.0 |31.6|28.8|27.626.8 [ 27.4(25.7 213 1§
Temp [ ' .
: | ||
Min. [6 (7.2 [117 |14.1 [20.0[21.2[21.4[20.6|19.9 ( 18 [10 (g3

Temp. J | f ’
(Source: Statistical Year Book of H.P. 2013) o
35

B Max. Temp.

EMin. Temo.

Graph Showing Max & Min Temp recorded at Dharamshala Distt Kangra-2013
3.4 Rainfall

Rainfall varies significantly with altitude of the area. The catchment @
receives rainfall due to western disturbances that pass over the north - western par
the country during winter months. Significant precipitation in form of snow is recei
at higher altitude and rainfall in valleys is received during the winter month. R¢
season generally starts from mid-July and extends up to mid-September. During wi
the rains are scarce and extend in between 15th December to 15th February: '
following Table shows the quantum of rainfall during the year 2012, 2013, 2014,

and 2016 adjoining to the mining lease area as per IMD.
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Month wise Rainfall data of Distt Kangra for the Years-2012 to 2016

[ I[][ Don Tave ] [oct oy [uxe

2012 | 170.6 | 45.9 | 37.3 | 53.3 | 9.9 | 359 [603.9 (94023089 | 9.1 | 4 |31.6
2013 | 522 [ 1213 | 72.5 [ 289 26.5 [370.4 | 666 | 739.6 | 169.4 | 894 | 19.8 | 47.5
2014 | 62 [1238] 98 [52745.2[100.2[449.2 [386.3|119.1 | 38 | 07 1438
2015 | 65.9 | 115.3 [ 180.6 | 66.3 | 32.2 [ 160.6 | 624.7 | 576.9 [ 109.6 | 28.3 | 86 | 27.4
2016 | 7.6 | 368 | 98.8 |13.2 [ 89.8 [132.6 | 520.6 [ 5854 [ 1115 [ 3.9 | 0 | 3.4

Year Wise/Month Wise Rainfall in mm
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9200
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% L
0 . B

Rainfall in mm

™ SEP OCT NOV DEC
sYear 2012 170.6 45.0 373593290 35.9 603.9 94023089 9.1 4 3LG
cyear 2013 52.2 121.3 72.5 28.9 265 3704 666 739.6 1694 894 19.8 47.5
evear 2014 62 123.8 98 5327 45.2 1002449.2386.3119.1 38 0.7 43.8
aYear 2015 65.9 115.3 180.6 66.3 32.2 160.6/624.7 576.9 109.6 28.3 8.6 27.4
Year 2016 7.6 36.8 988 132 89.8 1326529.6585.4 1115 39 0 3.4

Graph showing month-wise Rainfall data of Distt. Kangra for the Years 2012 to 2016

3.5 ANY OTHER IMPORTANT FEATURE

The present site forms the catchment area of Beas river. Chakki Khad and other

ner, Neugal roughly flow parallel to each other and take a general

streams such as Ba
Although, the other two streams are glacier fed

flow direction towards south-west.
from Dhauladhar range but, originates from NW-SE trending ridges. Chakki Khad is a

rainfed Khad. The area in question is in Chakki Khad near a small village Batrah

besides the Pathankot - Mandi National Highway.

3.6. DESCRIPTION OF THE AREA IN WHICH THE LEASE IS SITUATED:-
The mining lease area is situated in the river bed of Chakki Khad, a tributary of

Beas River. The general flow of the khad in this section is NW-SE.
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PART- 1
DESCRIPTION OF GEOMORPHOLOGY
AND MINE DEVELOPMENT

1.1 GENERAL

1.2

1.3

1.4

1.5

1.6.

The mining lease area lies in Chakki Khad which is g tribut
ary °fl

general flow of this Khad is towards SW upto the confluence with Strict -
1th river p,

Total length of the Chakki Khad in Kangra district is 35 Kms whj

catchment is 364 Square Kms. Chakki Khad originate from Chamba diw 'lle |
height of 3212 MRL. Sansar Nadi (Left bank tributary), Hatli KhadStIr_ICt :
tributary), Jabbar Khad(Left bank tributary), Bari Khad (Left bank trib(teftb
Balir Khad(Left bank tributary of Chakki Khad) are the major mb‘l‘u‘“}.’)f
Chakki Khad. Total mineable area of Chakki Khad available in Kangra dizrt:j

2000 Hects. while only about 258 Hects. have been granted in shape of mi
leases. |

River. The khad is a rain fed stream and originates from Chamba D
a Di

NAME OF THE RIVER/STREAM BED ON WHICH THE MINING LEASE
SITUATED

The mining lease area liesV

o\
To N5
’?

A NN Y Pl.
\ B “. I‘;.-
a’%o i

DRAINAGE SYSTEM
(1))
It forms part of Befs Dxain

TYPE OF DRAINAGE
The primary tributaries above 430 M.R.L. exhibits dendritic typt

drainage pattern and then to its downstream side show sub-dendrite typ

drainage pattern.

ORIGIN OF RIVER/STREAM
The Chakki Khad originates at height of about 3212 Mts. near J

village and joins Beas River after travelling a distance of about 35 K

Kangra and 20 Kms. in Chamba district, it joins the Beas River.

ALTITUDE AT THE ORIGIN. ;
A g ({13
About 3212 M.R.L. above mean sea level in Chamba District. The

4
point of the lease area is 437 Mts. and the lowest is 435 Mts. meters abo'

sea level.
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1.7 GEOMETRY OF THE CATCHMEN
REPLENISHMENT OF DEPOSITS. T OF THE RIVER IMPACTING THE

Geometry of Chakki Khad

Total Area of catchment = 364 Sq. Km.
Area of catchment up to mining site = 358 Sq. Km.

The following are the different ingredients of the Chakki Khad

Number of tributaries on right bank 6
Number of tributaries on left bank 5
Stream order up to lease area 3
Maximum length of water shed 50 km
Maximum breadth of water shed 28 Km

Length breadth ratio = 1.8: 1, Higher the ratio, higher is the asymmetry of water shed.

Profile of River Bed
Elevation at origin
Elevation at lease area
Total length of Khad
Cumulative Elevation Los
Average Slope
Slope angle at lease area

Cycle of erosion at lease area is old.

1 Number of tributaries on right bank = 06
2 Number of tributaries on left bank = 05
3 Stream order up to lease area =3

4. Maximum length of water shed = 48 km
5

6

Maximum breadth of water shed = 23 Km

Length breadth ratio = 2.08 : 1, Higher the ratio, higher is the asymmetry of

water shed.
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R e G

Profile of Chakki Khad

3500
3000
2500
2000

1500
Lease Area

1000

Elevation (Meters)

g

-500
Run (kllometers)

~

profile of River Bed
Elevation at origin
Elevation at lease
Total length of

Total Elevation 2
cg%,f,e about 1.44°

Average Slope
5,4 e about 0.30°

ON OF RIVER/ STREAM BED.

1.8 ANNUAL DEPOSITI
lenish almos

The river has sufficient capacity to rep t equivalent to the stres

the lease area.

STREAM AT THE MINING SITE
lace of mining is
X 9 X 24 cms.

1.9 THE COMPETENCY OF RIVER/
The competency of river as observed at the P
the size of boulder of more than 12-30 cms X 10 X 40 cms

high and it

1.10 ME
N .ANDERING PATTERN OF THE RIVER NEAR MINING SITE
T
a short lsng |t|he monsoons, flood water level raises about 1.50 mts. to 2.00 met?
e s
pell of time and the river is seasonal in nature. The landform}

deposition
al the m > ¢
eandering thread is constantly changes during the rains dep®
I
d the

upon the wate
r level The hi
: i . ; .
flood level is riverbed level e L lewek &2
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1.1 ALTITUDE OF THE MINING AREA
The highest contour in the lease area is 437 Mts. and the lowest is 435 Mts

1.12 DESCRIPTION OF THE GROUND WATER TABLE IN THE MINING AREA, BEFORE

AND POST MONSOON.

The area is located in the siwalik system, which consist of boulders bed and has
minimum water retention capacity. The area is a hilly terrain as such cannot have any
regular water table but the percolated water comes out in the shape of spring at those
places where there is non pervious formation is available to stop the water from
further percolation. After monsoon period the springs can be seen functional in
number of places but the intensity of discharge start reducing after September and
most of the springs goes dry after November and the major source of water remains
the course of the Khad where the water is a\??lél;.l.e-along_ the course of khad where the

5

wells are developed.

(2). GEOLOGY .[\f‘:’)(‘ ez §
9 S

2.1 THE GEOLOGY OF THE CATCHMENT”?%}%EA e ;

In Himachal Pradesh Geological hisfbry\gbés- back, #'the archaean proterozoic
transition although the actual Himalayan Mounta "_'ﬁilding took place only during
Cenozoic era. The Himalaya is a classic example of continent and continent collision

due to convergent movement of Indian plate toward the Eurasian plate. It comprises
n distinctive geological history. The dividing

two contrasting tectogens with their ow

line between these two tectogens, represent a major tectonic discontinuity and is

designated by several local name. However, it can be collectively refer to as a Main

Central trust and on either side of this thrust the tectogens display contrasting

stratigraphic and tectonics features indicating convergence of two alien blocks. These

are the lesser Himalayan tectogens and the tethys Himalayan tectogen.

Chamba Basin

In the Chamba area, fallin
NW Himachal Pradesh, a thick sequence of Proterozoic and Upper Palaeozoic-Mesozoic

formation is exposed. These formation link up with similar rock type of Bhadarwah in
Jammu and Kashmir in the NW and the Proterozoic rocks are the continuation of

g between the Pir Panjal and the Dholadhar Ranges of

similar rocks of south western Lahaul.
The Chamba formation, which forms the upper part of the Proterozoic Salkhala

Group, appears prominently in the core of an anticline in the NW corner of Chamba and

also as a long and narrow band along the SW part. The Chamba formation comprises a

m
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s BT wacke slate and phyllite  with Str;n‘\\
1t

ik metagre
thick sequence of : by the ;
f the Batal Formation, alse calleg \
ag th&l

characteristics.
followed by

wah-Bhallesh-

y of India has brought out that much o

ormation in Chamba is Actually the eXtenSiw

f Lahaul area and the Manjir ig "“Ctuanyo.n ;
ltsl

unconformity
Gali Formation in Bhadar

study by the Ge

earlier identified as the

Terminal Proterozmc

unit. o Showing Ge logical sequence of catchment area
able e ———vellow Iestone oo
ish biue, grey and yellow limestone apq dol%

e — [ Grey
o Fm (TnaSS'C) ite i
lkalhel with mterbedded grey orthoquartzite in the Upper -

careous shale with inter beds of limestgp, ing

‘ Grey cal

pasal part.

= :
B s . or black carbonaceous pyritous slates
Salooni : FD/'ajrkn& e wit

S¢.. :
) thin.le ﬁql,e of limestone at placees. There are disco:

(Permian) ) .
‘of varying thickness of amygdaloidg 5

|

: Lo b x@

| s | f(’Lw of basaltic to andesitic compositiop
)

Batal Fm (also called
Local limestone bed at the base with magnesite and s

| KatariGali Fm.)
(Terminal of gypsum.
g Proterozoic)
Manjir Fm. Polymictic  diamictite-poorly  sorted, lithologict
1 (Neoproterozoic) heterogeneous, laminated or banded.
| e | =" UNCONFOrMUty----snssememsmmrmmmmemsamsmsmsasmerese™
Chattiia Dark Grey, thinly bedded laminated slatés ¥

' Fm.(Salkhala Group) | subordinate bands
} (Mesoproterozoic)
Manjir Formation

The Manii :

anjir formation overlies the Chamba formation of the Salkhala gf"t
o
Chamba Formation in NW, W&SW par! 4 B
around and extends in to Kullu area-. '
Dticular thick bedded or massive diami ¥

s 4

nd intercalateq argillites. The matrix of

an un-conformity, borders the

SE towards Karsog ang turns

. mation comprises chiefly e
with subordinate sand stone
a
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shows variation from sand silt to clay. There are several units of diamictite Within tﬁe
Manjir with thickness ranging from a few metres to several hundred meters. Clasts
comprise dominantly quartzite, Limestone, volcanic rocks and at places phyllitic
clasts. Faceting and flat iron shape are rarely noticed. The clasts are poorly sorted
ranging from grit to boulders in size and sub-angular to subrounded in shape. The
clasts matrix ratio is highly variable and some phyllite magaclasts have slaty cleavage,
the orientation of which discordant implying an earlier phase of deformation (Rattan-
1973, Thakur & Pande-1972) possibly in Mesoproterozoic. The overall characteristics of
the diamictite point to glacio-marine origin (Tandon & Thakur-1976) This may actually

coincide with the globle proterozoic glacial phenomenon witnessed in all the

continents other than Antarctica.

Batal Formation

Manjir is succeeded by the Batal Formation without any perceptible break. It is also
infolded with the Batal and even occurs as imbricates. The Batal Formation, as
described in the Tethyan belt of Lahaul-Spiti-Kinnaur basin. comprises dark grey
carbonaceous slate and phyllite with interbeds of quartzite. At places lenticular bands

The Salooni Formation is infgjds Mt B t@ ormation and it comprises black

- "
shales, slates, calcareous s t% and Ol

there are basic lava flows correlatable with the Panjal volcanics of Jammu-Kashmir.
However, the lithostratigraphic position of various lithounits with regard to the lava
flows has not been worked out. The exact correlation of permo-Trias units of Chamba
with those of the main Kashmir basin has to await more detailed classification of
Chamba Rocks and also the discovery of additional fossil beds. From the locality
Swanthith, plant remains have been recovered (Srivastva & Kumar-1992). These are
variously compared with the Glossopterid leaves which point to a Lower Permian age.
The plant bearing beds may correspond to the Nishatbagh Formation and the
Spiriferalla rajah bearing beds are equivalent of the Zewan Formation of Kashmir. The

Salooni Formation of Chamba needs more detailed study and classification.

Kalhel Formation
The Kalhel Formation normally overlies the Salooni. It comprises mainly greyish

blue, grey and yellow limestone and dolomitcs with inte bedded grey quartzite in the

m
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.

f crionoids in the lower part. A teleostean,
he topmost bed of Kalhel (Da),

upper part. Limestone contains fossilso
saurichthys Agassiz 1834 has been reported from t

Formation, Mishra etal. 1990)

The Salooni and Kalhel represent the major Permo-
adrwah area of Jammu (Sha

Trias marine transgre

event in the Himalaya , which is common to the Bh
1977) and the Tandi Belt of SW Lahaul. The Chamba basin is actually the extensio

the Bhadarwah basin and these two together constitute a larger Permo-Trias basi

NW Himalaya.
Siwalik Grou
The Siwalik Group in the Himachal Himalaya forms a parallel foot - hill be

the Sub- Himalayan zone, extending along the southern margin of the Palaeo

Sirmur Group belt from the Ravi to the Yamuna and forms part of the larger

an mega belt extending from Potwar basin in NW to the Arunachal foot-h

Himalay
h between Hoshiarpur

SE. In the Himachal Himalaya it has maximum widt

Jogindernagar.

The Siwalik sediments,th ing as a independent structural belt

tor of the Kashmir Himalaya an
recorded a gradual transition

) d Jhelum districts of PakKistar
thé -Himachal Himalaya. This fact ass

importance because there is ore this normal relationship betwee

Siwalik and Sirmour Groups at al
At Haritalyangar near Bilaspur, the Lower Siwalik is seen resting on the Da

with an unconformity, which is described as the most striking discordance i
whole sequence of freshwater deposits and evidently representing a peric

considerable earth movements ( Pascoe,1964)
The Siwalik Group is divisible into three subgroups respectively the U

Middle and Upper on the basis of lithostratigraphy (Table—Karunakaran and |
Rao,1979).

Lower Siwalik Subgroup
The Lower Siwalik subgroup consists essentially of sandstone-clay ale™

The lower boundary of the Lower Siwalik does not crop out at surfac '
Jawalamukhi sector. In a deep well drilled in the over thrust block of the JaWd”
Thrust, however, the Lower Siwalik is found conformably is also marked "

increase i i
e in the percentage of heavy minerals giving a dark appearance t0 the
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- g of less rounded heavy minerals like staurolite and unstable types iike zosit
e

incomin

and erdOte'
Table Showing Lithostratigraphy of the Siwilik Group

Sub | Lithology Thickness
LETEI-)—F (approx.)
Upper | B) predominantly massive conglomerate with red and | 2300 m

giwalik | orange clay as matrix and minor sandstone and earth, buff

and brown clay stone
A) Sandstone, clay and conglomerate alternation.

"Middle | B) Massive sandstone with minor conglomerate and local | 1400 m.

'siwalik | variegated clay stone. ‘o
‘ ’ A) Predominantly medium to coarse-grained sand stone and | 2000 m

! % red clays alternation, soft pebbly with subordinate clay ‘
i stone, locally thick prism of conglomerate !

;hLower "B) Alternation of fine to medium-grained sporadically 1600 m

' Siwalik | pebbly sandstone, calcareous cement and prominent

| chocolate and maroon clays tone in the middle part. |

A) Red and mauve clay s intercalations of |

| | medium to fine-grained

The Lower Siwalik at Jawala
are possible on the basis of san
especially towards the top of the fo

coloured quartzite, Kasauli sandstone an
present locally in the sand stone especially towards the top and these usually consist

quartzarenite possibly belonging to either the Sundernagar

i 5’1 kness. Several subdivisions
Sifsts are present only locally
nsisting of well-rounded, grey

of grey and pink coloured
Group or the Khairi Formation of the Shali Group.

Further east of Jawalamukhi at the inner edge of the foot-hills, the L
uli, there is an unit of coarse

ower Siwalik

shows a different facies. Immediately overlying the Kausa
feldspathic sandstone and orange coloured clays. Higher up, angular classts of

quartzarenite and chert are found in the sandstone. The main Lower Siwalik sequence

g with boulder bed containing clasts

consists of conglomerate endin
lying between the inner edge of the foot-hills and

In the Paror-Sarkaghat area,
Jawalamukhi, the lithology of the Siwalik is intermediate in character. The lower part of

the sequence consists of medium grained sub greywacke inter bedded with thick red
coarser and clasts become more

clays, but higher up in the sequence, sandstones are
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frequent while clays are less developed. The uppermost horizon c°1;3:13-
conglomerate with well rounded clasts of grey quartzite possibly deriveq fry
Shali Group. The total thickness of the Lower Siwalik in the western flan ,
Sarkaghat anticline is 1900 m.
Middle Swalik Subgroup

The middle Siwalik Subgroup comprises of large thickness of coarse Micg
sandstone, some inter beds of earthy clay. It normally succeeds the Lower g
consists of sub greywacke to arkose inter bedded with clay stone and calg
matter occurring in segregations rather than disseminated throughout the sands,
The sandstones are less well-sorted than those in Lower Siwalik. Clays are
coloured and silty. Clasts are common in coarser clastics, especially towards top
consist of fragments of metamorphic rocks occurring in the Dhauladhar rang
Mandi Volcanics. The thickness of Middle Siwalik 1390 in the gorge of Banganga:
SW of Kangra. Petrologically the Lower boundary of the Middle Siwalik coincides
the influx of kyanite in the heavy mineral assemblage (Karunakaran and Ranga

1979).
. ~wing. Ing,
Lateral facies changes are ¢ommon- :

conglomerate occurs in the Mid %%’;w

alamukhi area, a thick pris
in 15 km on either side cha
ar the Beas river is 1890«

by cg'a/i of nature of channel and f
(&giné these areas, Middle Siwall
transitional to flood plain facies, espRgi ‘lNl_‘i,\n‘éthe lower part of the sequence. Hi
up massive arkosic sandstones occur. in the Bhakra gorge section, Middle Siv
sequence is about 1400 in thickness, divisible into two lithostratigraphic units.
lower litho-association is 750 m thick with alternations of moderately hard, |
bedded, medium to coarse-grained sandstone and red sandy clays. The overlying
consists mainly of thick, soft to moderately hard, massive, coarse to medium-gré
sandstones with thin intercalations of red and gray clays.

Along the northern edge of the foot hills, the Middle Siwalik bec¢
predominantly conglomeratic with pebbles derived from Sirmour Group and
Sunder Nagar -Shali Groups. The lack of roundness of the clasts suggests a°
distance transport. The conglomerates are generally very thick (2000 m in Mandi?
Such conglomerates, representing piedmont deposits are found at Bilaspur, Sark¥

Palampur, Bakloh and other areas, and they indicate that the Himalayan uplift

already begun with antecedent erosion.
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67

In the SE Sirmour areas, on the other hand, the middle Siwalik which is nearly
2000 m thick, consists of alternations of clay and sandstones in the lower part and
massive sandstones in the upper part. It contains a moderately rich assemblage of
opaques,garnet, tourmaline, epidote, staurolite, zoisite, zircon, rutile, chlorite and
kyanite marker attended by Lithological changes in the Siwalik points to a major
change in depositional pattern, accompanied by earth movements resulting in the area

north of the Siwalik basin.
Upper Siwalik Subgroup

The upper Siwalik Subgroup can be easily separated from the under lying Middle
siwalik on the basis of distinct Lithological change. In the Kangra area where the
middle Siwalik, the conglomerates contains clasts of basic volcanic rocks of the Mandi
_ Darla Volcanic with a very thin (10 m) transitional zone between them which may

even suggest a local break between Middle and Upper siwalik. The upper Siwalik

conglomerates conation red and orange coloured clay as matrix.NE of Jawalamukhi, in

per Siwalik are exposed as the upper

the lambagaon syncline only 600 to 900 m. of up

] conglomerates and red clays. In
se of the Upper Siwalik. They
tocene and therefore, the top

e time interval between the

two represents the last phase of the
The conglomeratic facies of

Reentrant mainly in the Lambagaon sy
the main tectonic divide between the Slwahk belt and the Sirmaur belt. South wards,

the conglomeratic facies comes progressively higher in the sequence, under lain by
grits and arkoses sandstone. SW of Jawalamukhi, for example, 1500 m Upper Siwalik

area exposed consisting of 1040 m lower pebbly sand stone sequence, often with grey
and brown clay bands and 460 m of conglomerate overlying them. This situation
continues along the Nadaun dun. At Bhakra gorge, the Upper Siwalik is 2350 mtrs thick,
divisible in to a lower member of 1730 mtrs thickness, and an Upper Member 620 mtrs

i~/
j.l)w,ai‘{k’/ls found in the main Mandi
ine ahdjl e area immediately to the SE of

thick. The Lower Member mainly consists of soft, massive, pebbly, sand stone with
thin intercalation of conglomerates, and grey sandy clays become prominent enough at
the top of the formation to be identified separately has a Sub-Member, 215 m thick at
Bhakra. North west wards, the clays are replaced by massive sand stone g d
conglomerates which pass once more in to a clay, sand stone suc cession ner.lar

Pathankot
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In the outer foot-hills belt, in Janauri, the Upper Siwalik is mainly , Si*nq
inter bedded with silts. Conglomerates occur only at the North westery bar,
structure. The Upper Siwalik is 2300 m thick. Further southwestwards, jp the ]‘
the sandy facies of the Upper Siwalik extends all the way up to the De]hj- Laho
which seprates the Punjab platform from the Rajasthan Platform. The thlcl\nesSO
Upper Siwalik decreases steadily from 1610 m at Hoshiarpur to 445 m at 7jr, ng;
top of the arch in Punjab. In the planes there is to be no discordance betweep the,

t

Siwalik alluvium and the Upper Siwalik.
2.2 GEOLOGY OF THE AREA

The study of rocks in and around the leased out area show that there a
stone formations of Middle Siwalik. The sand stone is soft to hard but not good f,
manufacturing of grit. The stream is full of river borne sediments which have|

generated by the erosional process of Siwalik hills. The river borne material cons

_ﬁ;tj grass grows in the stable lands of thel
a'f one meter depth has been taken
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2.3 ]'I:‘}I;IE NATURE OF BOULDERS, COBBLES, SAILJB ETC
e river b i i .
e bo;]ne material, consist of boulder, pebble, cobble, bajri, sand and silt.
e y.CO i
es and pebbles are mainly of quartzite, occasionally of sand stone

and granite and are rounded to sub rounded in shape

2.4 THE NATURE OF ROCKS AND THEIR ATTITUDE
The area is part of the Chakki khad bed which contains boulders, sand, bajri and

silt/clay. Siwalik rocks are present in the upstream as well as in and around lease area

and sediments of quartzite, granite and sandstone are noticeable which are rounded to

sub rounded.
2.5 THE DESCRIPTION OF ANNUAL DEPOSITION WITH RESPECT TO
GEOLOGY OF CATCHMENT AREA.

From field experience and data collected during monsoon, it has been observed

that in this type of stream, the replenishment factor is 100% of the material excavated

during the year. Therefore, no rotational mining is pmposengecause the material
excavated up to the one meter depth which has been replems‘hed' vQurmg the raining

season (i.e Non working Season) Ll )

wrl
¥

(3) RESERVES ESTIMATE i "
3.1 PERCENTAGE WISE DISTRIBUTION OF STONE GRAVEL SAND ETC.

The different constituents of river borne depo‘sus sug:”ﬂaks boulder bajri, sand

and silt/clay based on size classification were considered for reserve calculation.

Although it is not possible to mark these units separately on the geological map as

such a two pits at different locations of 1x1x1 meter were got dug in the mining lease
area and material so excavated was separated into different size and their percentage
was worked out and this percentage was taken in to account during calculation of
reserves. The average specific gravity of the minor mineral has been taken as 2.25.
The results of the test pit dug are given in the following table:

Table showing % age of minor mineral constituents

S Boulder | 40| [40%(40 mm. to 60 cms Size)
2 |Bajri — 55 | 25% 5 mm to 40mm) -
3 [sand 20 20%( 2 mm to 5 mm)
4 [Silt/Clay 15 | 15%Less Then 2mm)
I M N | — ]
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AVAILABILITY OF MINERAL (%AGE)

# BAJRI
SAND
» SILT

3.2 ESTIMATE OF GEOLOGICAL RESERVES OF EACH MINERAL
The average depth of sediments in the lease area is expected to be 3 mete
total lease area as per information gathered from Public works department

following are the geologlcal TeServesiz - -

ers VBRI, |Sand [Silt& | Total |
o |
/ . "P@"’\%\ Chay |
A 1 l

(e ggp A3 || | 52309 | 39254 | 2616%
SREETCRYHY €3 ctfie reserves are always renewable

| Name of Mineral

' Quantity in Tonnes |

production size.
3.3 & 3.4 ESTIMATED MINEABLE VES OF SAND STONE AND BAJRI (GRAVE!
ESTIMATED DEPOSITION OF DIFFERENT CONSTITUENTS OF MINERAL

It has been experienced that during monsoon in this type of stream
replenishment factor is 100% of the material excavated during the year. Therefort
material excavated up to the one meter depth would be replenished during the ré
season (i.e Non working Season). The following aspects were taken into account’
calculation of mineable area and reserves of minor minerals in the ared ¥
reference:-

® As per mining policy guidelines, no mining activities shall be allowed wil
distance of 1/10" of river beds or 5 meter whichever is higher.

® The area applied for grant of mining lease being a River bed as such the 4¢

mining activities below the surface is restricted only to 1 meter for the purP

" BOULDER
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Rule 19(15)(i) of the aforesaid Rules.

(4) MINE DEVELOPMENT AND PLAN OF PROGRESSIVE MINING
41 DEVELOPMENT AND PRODUCTION PROGRAMME FOR FIRST FIVE YEARS

The purpose of lease is to use the material in the already installed stone crusher
as source of raw material for manufacturing grit. As such, the primary raw material
required for stone crusher is boulders and bajri. The river borne material contains
boulders, sand, bajri and mixture of clay/ silt. The clay/silt does not have any market
value and this material will be used for rehabilitation work. In order to calculate the
mineable reserves, the following points are taken in to consideration.

1 A Geological map is prepared and main Litho-units were marked on the plan to
know the surface spread of each unit.

2 The different constituents of river borne deposits such as boulder, bajri, sand and
silt /clay based on size classification were considered for reserve calculation.
Although it is not possible to mark these units separately on the geological map as

taken if allowed by the Government.
5  The total available area is 100% of the lease area after leaving no mining zone as

per total requirement of the mineral per year

= | |

| TOTAL BOULDERS | BAJRI | SAND | SILT/CLAY

| YEAR |POTENTIAL

L\ " In Metric Tonnes

 Ist Year 87232 34893 21808 17446 13085

2nd Year 87232 | 34893 | 21808 | 17446 | 13085

3xdYear | g7232 | 34893 21808 17446 13085

4th Year 87232 34893 21808 17446 | 13085 |

St Year 87232 34893 21808 | 17446 | 13085 |
h\

 TOTAL 174465 109040 | 87230 | 542

’m\
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MINERAL POTENTIAL IN FIRST 5 YE;{;

1st Year 2nd Year 3rd Year 4th Year Sth Year
87232 87232 87232 87232 87232

100000
90000
80000
70000
60000
50000
40000
30000
20000

10000

o

# Quantity in MT

Graph showing total mineral available per year

PRODUCTION OF EACH MINERAL IN FIRST FIVE

YEARS (In Metric Tonnes)
200000
180000
160000
140000 e
120000 % .
\\ 2 \APPROVED / =
100000 £e
/096‘ 7o
80000 \:V é‘/
60000
40000 -~
20000
0 1st Year 2nd Year 3rd Year 4th Year 5th Year TOTA;
@BOULDERS 34893 34893 34893 34893 34893 174430
4 BAJRI 21808 21808 21808 21808 21808 10903 :
8 SAND 17446 17446 17446 17446 17446 87§25
®SILT 13085 13085 13085 13085 13085 65

Graph Showing Material Handling Mineral wise In Five Years
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Table Showing lease area and the total mineable area
available after leaving the no mining area

-
E

TOTAL LEASE AREA o

NO MINING ZONE AREA 0.0 1sdim

| AREA AVAILABLE AFTER LEAVING NO MINING ZONE 38770 lsam

Table showing veserves estimation in the available mineable area

I

ESTIMATION OF RESERVES

"TOTAL AREA AVAILABLE (IN SQM.) 38770

DEPTH (IN M)

1

2.25

SPECFIC GRAVITY - '

AVAILIBILITY

OF MINERAL (IN MT) 87232

—

I

90000
80000
70000
60000
50000
40000
30000
20000
10000

Value

ESTIMATION OF RESERVES

TOTAL AREA DEPTH (IN M) SPECFIC AVAILIBILITY
AVAILABLE (IN GRAVITY OF MINERAL (IN
SQM.) MT)
1 2.25 87232

38770
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M;j ‘
Ineable Area and Total Potentia]
n
Area (Sa.mtr)  mTOTAL POTENTIAL (M)
87232 87232 87232
8723
Sa ‘ %‘ |
1st Year 2 hmd”smﬁ
‘ e /f Q \ 4th Year 5th Year
:‘.'\ : \ " \\

»’ S

The average specific g

£ 7
ulders' has been taken for calculatit
reserves has been taken 2.25 a

2 Frfzzter depth lS taken for calculation of rese
/eas 3 : /:/_‘_l
The Mineable reserves calculate p‘é’i‘h the productions requirement has

calculated in the mineable area.

4.2 YEAR WISE PRODUCTION DETAIL

The Chakki Khad gets replenishment during monsoon and winter rains whe
river gets heavy load for a short period. The river level is raised up to 2 metzr;
shorter spell_of time. The mining has been planned in a in full block up to the o
one meter to give a better chance for replenishment. The worked out a\reaork
replenishment during monsoon and winter rains season for recharging the W

ters
area and the worked out area shall be fully replenished. 38770 square me

available for working every year.
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4.2 (A)DDEYE ?P::ENT AND PRODUCTION IN THE FIRST YEAR (PLATE NO.-4)

uring 1* Year of d =
. the 38770 square met evelopment and production Programme, mining is proposed
w ers only. The production of each mineral Constituent will be as

under:-
g :
roduc i P — |
| tion Of Each Mineral in First Year ( In MT)
L. 34893 ]
BAND 21808 e
5 : 17446
SIL 13085 e
TotTAL____ | - 87232 -
Production Of Each Mineral in First Year (In MT) |
wBOULDER ®BAJRI - SAND =SILT ®=TOTAL
87232
34893 |
21808 |
. 17.446 13085 |
| e |
BOULDER BAJRI EANT = i |

Gréph ;S'howing Production Of Each Mineral in First Year

e area is within the high flood 1
ase holder shall find out suitable

Afforestation - Whole of th evel, therefore there is no

possibility of any plantation within the lease area. Le
on with concerned Gram panchayat near the lease area and raise

palace in consultati

plantation of local species.
he area lies within HFL, no retaining structures can

Protection of banks - As whole of t
Hence, no retaining s

downstream side of the lease area therefore;

be constructed along the banks. tructure shall be constructed.

Soil dump - The Pong Dam reservoir is
be dumped outside the le
d also find out possibility to use the

the waste material is t0 ase area at appropriate place in
consultation with Mining Officer and shoul

Material in road filling.
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4.2 (B) DEVELOPMENTS AND PRODUCTION PROGRAMME DURING 2ND YF.A

NO 4
During 2™ year mining is proposed in the 38770 Square meters ofll

R

production of each mineral Constituent will be as under:-

Production Of Each Mineral in Second Year ( In MT
BOULDER | 34893 *R
BAJRI 21808 ]
SAND 17446
SILT B 13085 i
| TOTAL - 87232

|

| Production Of Each Mineral in 2ndYear (In MT)

‘ ®BOULDER ®BAJRI “SAND =SILT ®TOTAL

87232

34893

21808

13085

——

BOULDER BAIRI SAND SILT TOTAL

Graph Showing Production Of Each Mineral in Second Year

Afforestation - Whole of the area is within the high flood level, therefore there
possibility of any plantation within the lease area. Lease holder shall find out s¢
palace in consultation with concerned Gram Panchayat near the lease area ané

plantation of local species.

Protection of banks - Protection of banks - As whole of the area lies within H
retaining structures can be constructed along the banks. Hence, no retaining st
shall be constructed.

Soil dump -The Pong Dam reservoir is downstream side of the lease area, thef
the waste material is to be dumped outside the lease area at approprial® P
consultation with Mining Officer and should also find out possibility :

material in road filling.

—— il
A
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-;2(0 DEVELOPMENT AND PRODUCTION PROGRAM
During Third year mining is proposeq in the 38770 Square meters only. The

production of each mineral constituent will be as under:-

[ Production Of Each Mineral inThird Year (InMT) |
"BOULDER 34893

. BARL _ 21808

| SAND 17446

- GLT 13085
'TOTAL 87232

Production Of Each Mineral in 3rd Year (In MT)

®BOULDER ®BAJRI « SAND #SILT ®mTOTAL

P e 87232

BOULDER BAJRI SAND SILT TOTAL
Graph Showing Production Of Each Mineral in Third Year

Afforestation:-Whole of the area is within the high flood level, therefore there is no
Possibility of any plantation within the lease area. Lease holder shall find out suitable
Palace in consultation with concerned Gram Panchayat near the lease area and raise
Plantatig ies.

Protectiolo:fk]’::,:: e_c;ersotection of banks - As whole of the area lies within HFL, no
Tetaining structures can be constructed along the banks. Hence, no retaining structure
shall pe Constructed.

Soi] dump - The Pong Dam reservoir is downstream side of the lease ar.ea therefor-e,
the Waste Mmaterial is to dumped outside the lease area at appropriate place in

i t possibility to use the
“nsultation with Mining Officer and should also find out p
"Aterial in roaq filling,
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4.2.(D) DEVELOPMENT AND PRODUCTION PROGRAMME DURING 4TH

NO-4
During Fourth year mining is proposed in the 38770 Square Mietey,

production of each mineral Constituent will be as under:-

Production Of Each Mineral in Fourth Year ( In I‘)\\
BOULDER 34893 o
BAJRI 21808 G
SAND 17446 o
SILT 13085
TOTAL 87232

Production Of Each Mineral in 4th Year (In MT)
JSILT mTOTAL

‘ #BOULDER mBA

87232
34893
21808
17446
SR 13085
BOULDER BAJRI SAND SILT TOTAL

Graph Showing Production of Each Mlneral in Fourth Year

Afforestation - Whole of the area is within the high flood level, therefore there
possibility of any plantation within the lease area. Lease holder shall find out st
palace in consultation with concerned Gram Panchayat near the lease area and

plantation of local species.
Protection of banks - Protection of banks - As whole of the area lies within HF

retaining structures can be constructed along the banks. Hence, no retaining strt
shall be constructed.

Soil dump - The Pong Dam reservoir is downstream side of the lease area ther
the waste material is to be dumped outside the lease area at appropriate plé
consultation with Mining Officer and should also find out possibility to ust

material in road filling.
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42( £) DEVELOPMENT AND PRODUCTION PROGRAMBJIE
pLATE NO-4
puring the 5 year mining is proposed in the 38770 Square meters only. The
duction of each mineral Constituent will be as under--

DURING 5TH YEAR

10
|P Production Of Each Mineral in Fifth Year ( in MT)
FOULDER 34893
AR 21808
N 17446 |
= 13085 ]
T 87232 ]

| Production Of Each Mineral in 5th Year (In MT)

®#BOULDER ®BAJRI ~ SAND @SILT =TOTAL

87232

34893

21808

ILT TOTAL

BOULDER BAJRI

Gra;;h S;wwing Production Of Each Mineral in Fifth Year

hin the high flood level, therefore there is no

Afforestation - Whole of the area is wit :
out suitable

Possibility of any plantation within the lease area. Lease holder shall find

a and raise
Palace in consultation with concerned Gram Panchayat near the lease are

Plantation of local species.

Protectj i f banks -
ion of banks - Protection o :

ining structure
"etaining structures can be constructed along the banks. Hence, no retaining

As whole of the area lies within HFL, no

shal] he constructed.

Soil ¢ ir is downstream side
ump - m reservoir 1s . z
P - The Pong Da case area at appropriate place in

o find out possibility to use the

of the lease area therefore,

the waste material is to dumped outside the 1
“Bsultation with Mining Officer and should als

Material in road filling.

\/——-—_—'
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4.3 End use of mineral ‘
The boulders and pebbles shall be used for the manufacturing of B,

already established stone crusher unit and sand shall be sold in the open ma%

wastage shall be dumped, however; the lease holder should find out the pog; I

use this material in road construction which shall add additional revenue to tp,

4.4 Detail of Road transport:-

The lease is in the river bed and there is very low to no traffic from the
lease area till the stone crusher site. The main connectivity of this is yj
Pathankot Mandi National Highway. This National Highway is in good condition ¢
to bear the additional truck/ transport created by operation of the stone crushg
As per proposed production of 74147 metric tonnes (87232-13085= 74161 MT):
tonnes of material, shall be transported in a year by trucks. At this rate only 247:
tonnes of material shall be tranported at an average per day (Total working
300/year) for which an average 16-17 trucks with 15 metric tonnes capacit
required.
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y PART -II ”
ENVIRONMENT MANAGEMENT PLAN

M) BASE LINE DATA
11 DETAIL OF POPULATION DISTRIBUTION
rable Showing Details of Population Distribution
[Sr. | Name of Villages -
|No C g -
| 3 & 2
| £ o3 Cho
S I 2 8 =5 E 8
1 MairaBatrah | 834 VAR 1 S
2 | Khanni Uparli 327 164 e
3 | Gudli 2905 157 163
4 | Chaugan 208 111 58
5 | Pail 67 36 .
1800
1600
1400
1200
1000
® Total Population
&0 ® Male Population
600 Female Population
400
200
0
Jaifa Batrah Khanni Uparli Gudli Chaugan Pail
Graph Showing Details of Population Distribution
12
SOCIO ECONOMY OF THE VILLAGE
ulture and animal husbandry based

- The general economy of the village in agric
People go to find out job opportunities in fo
he nearby are. Therefo

state 0 5
°I>I>otf Himachal as there is mo industry in t
rtuni .
unity created by any entrepreneur may be of small magnitu

Q(onom
Y of the people. The people who are offered job i

r flung industrial area outside the
re any job

de shall add to the

n the mining as well in the
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stone crusher, shall be a local employment at the door and such Workey

hours, shall be able to look after their retinue agriculture and live stock, \

1.3 LAND USE DETAIL WITH 5 KMS. RADIUS
Table Showing Details of Surrounding Villages

Sr. | Name of [ o Pl Sy
No. | Villages | s _| § = | & e_ |2
L) - - © 2 - v Q.
| SElE | % |® [ggff | 3
x| 3 o Eg | 8 ol g by
- 2 ot g - oR =1
28|f |58 |28 338 |5855
1 2 3 |4 5 6 |7 i
1 Maira Batrah 308 | 834 |63 37 31 151
2 Khanni Uparli 155 | 327 27 80 17 19
3 Gudli 93 | 295 17 52 13 11
| 4 Chaugan 72 (208 |17 41 |08 06
|5 | Pail 358 | 67 0 0 71 245

900
800
® Total area (in Hect.)
700
600 3 ® Population
500
g « Forest (in Hect.)
300 i # Culture able waste (in Hec
200
100 i w Area Not available for
,,__l cultivation (in Hect.)
0 —

Maira Khanni Gudli  Chaugan Pail
Batrah Uparli

Graph Showing General Land Use Pattern of Surrounding Villages

1.4 AGRICULTURE

Like other parts of the Distt Kangra, the land holdings around mining least
are small and scattered. The farmers grow more than two crops in a year so as!
maximum production from the land.

Wheat, Paddy and Maize are major crops of the district. These are follow*
arcd’

B

Potato and pulses. Besides these, Barley, Ragi, Mustered, Seasmum and Sug

also grown in the district. Peas, Ginger, Carrot, Cabbage, Ladyfinger, Tomato,

Capsicum, Cauliflower, Cucumber, Pumpkin etc. vegetables are also grown.
About 90% of the total cultivable area in the district is rain fed. !

production of the district mainly depends upon rain.
f

O T
&
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. showing Area under various Agriculture ¢ o —
Table S"C" " "7 " "Tre Crops in Distt Kangra year 2011-12
of —
TR P | | < N
= ) 5 g |5 Q9 & o It o
CroP ® N 5 Sl = g ol w o| 9| =
o m m ° T n 4 I3 2 6"' E w
U U, (S| ™ o
197537 | 56790 | 36622 [ 2293 [579 [ias iz t—r——t=oteeer
Ared L 931579 1188 1310 [1101 | 3065184
! (in HectS-) |
— | |
L——" (Source: Statistical Abstract of Distt Kangra year 2013-14) .
. 100000
90000
| 50000
70000 _
50000
' 50000
40000 .
30000 {(inHects )
20000
10000
9 , - e ]
'b\' .4\5’1 _(_P z“\ Q“’ 2 O & o 06
RN S o N & N & g
\\5\ & x* QP é(} Qo Q° q;"} os-;
& «
@) &
os\‘
Area under various Agriculture Crops in Distt Kangra
i *
; e Table Showing Crop Pattern Surrounding Lease Area
S El 2| 9|l o 2| 9| = = 5 S
| 8| S| &| 8|2 2| 8" > 2 5 =
|
‘Maize*'Pd o ) SRS NS SR 3 NG A A
add Wheat Maize
Malz J r A
I i i Toria Wheat Maize |
aiZQ SN <
,i R Potato Wheat Maize -
| e Maize -
~ Potato Potato -
\‘\w» —'——‘—'—"———’_”_’_’—-‘ o

N
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—_ B

—

(Bhindi Cauliflower French Bean / Tomat, /\ n\n
Capsicum Cucurbits ;
Sesame Sarson/Raya/G.Sarson
Ginger/Colacasia/Turm | Potato Wheat Ginger
eric
Paddy Wheat
Paddy Barseem
Paddy Potato
l Kulthi Mah B. Sarson/Raya/G. Sarson/Taramira(Eruca Sativa)
Mash Wheat
Maize+ Mash

- Arhar
|
Table Showing Prod
N of
fome z =l g £| B B| 8
o ) =

Hop 8 2 sl z| &| %
Production | 152.46 | 86.87 | 56.37 | 5.24 | 0.83 | - 2.04 |- 0.19
(in 000

Tonns)

(Source: Statistical Abstract of Distt Kangra Year 2013-14)
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180
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60 - e i A 7 (in 000 Tonns)
40
20
0 = s
> 2
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&

2 =\ > o o o s
& o P O

Production of Agricul
The Net irrigated area of the Sta % rig 2
“°

Chart oy '1‘}\?’ /
Table Showing Net Irrigate él,%f e St@téfduring 2006-07 to 2009-10

l\Agricultural Canals | Tanks Wel'lsw_‘éz Tube | Other Total area i
, Year wells sources (in Hect.)
12006-2007 | 4107 | 701 | 15744 86997 107549
1[2007-2008 4390 | 236 15752 ~ 73172 93550
i 12008-2009 | 4046 | 283 17432 86091 107852
120092010 4104 | 149 19357 | 81966 105576

m Statistical Year Book of Himachal Pradesh 2013-14)
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120000
100000
80000
60000 B 2006-20p;
8 2007-2003
40000
¥ 2008-2003
20009 ®2009-10
0 T . !
Canals Tanks Wells & Other Totslarea
Tube wells sources (INHect)
Figure showing net I a in the State during 2006-07 to 2009-10

The topograph é : are quite suitable for product
f elevation distt can be grouped it
categories:
High hill areas
Mid hill areas and
Low hill / valley areas |
Fruits of various kinds are grown in the distt depending upon the Cﬁf
condition and soil quality. The main horticulture of the distt can be classifi¢’’
following 5 categories.

Apple
Other temperate fruits Plum, Peach, Apricot, Pear, Kiwi, Strawbem}j
Subtropical fruits Mango, litchi, Gauva, Jackfruit, Papaya of
Loquat etc.
Nuts and dry fruits Almond, Walnut and Pecan-nut
Citrus fruits Orange, Malta, K. lime, Galgal etc.
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}able Showing Area and Production under Different Category of Fruits in Distt Kangra
For the year 2013-14

Category of ‘ Apple | Other Subtropical | Nuts and dry | Citrus
fruit | temperate | fruits fruits fruits
f fruits
hrea —":[-3‘93' | 1167 |26316 776  |9977 |
(in Hects) |
“Production [322 3126 18330 304 12100
(in MT) | !

Area and Production of Fruits in Distt Kangra for the year 2013-14

300090
25000 i
20000 %
15000 fy
g; Tl Area
10000 ‘; (in Hects)
¢
5000 i
368553 : : Production
0 . i 2 © (In Tonns)
xo & 3
QQ\ 5 > « ‘;«"
¥ c\ C‘} b\\\ &
A?’\ .oQ\ (‘b v
S 3 °
P \)\H
o L) BN
&

(Source: Statistical Abstract Yr. 2013-14 and Deputy Director Horticulture Distt Kangra)

16 ANIMAL HUSBANDRY
Following livestock in the district:
L Cattles: Cow & Ox

IL. Sheep

1ML Buffalo

V. Goats

v Ponies / Mules
VL Others

Following are important poultry bids:
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L. Fowl

I1. Ducks (Rare)

Table Showing Livestock in District, Kangra (Part)

To tT

Name of | Bulls | Cows Buffaloes | Sheep
i Cattles
animals
Numbers']160704 220184 | 380888 156093 | 67757 [19775;
L

—
400000
350000
. ‘ .
200000 ity
250000 s’ ="
200030 =
150000
100000 :
50000 -
o
2ulls Cows Total Cattles Buffaloes Sheep Goats
(Source: Livestock census 2007)
Livestock in District, Kangra (Part-I)
Table Showing Livestock in District, Kangra (Part-II)
,/'l
"Name of | Horses | Mules | Donkey | Pigs | Rabbits Dogs | Poultry | Stray Stray J
&
ianimal & Cattles guffal

357 48911 | 293756 | 10948 | 2

(Source: Livestock census 2007) '

@ Ponies ,A
[Numbers 3284 (3494 | 265  |538 04 |
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r
& —ERE— —_— =
— % 2 z =
i Livestock in District
300204
730000
t:ﬁODJC
X
i
H
Z 450000
100000
50000
e I &5 [ |
HOT58%  Mules  Donk Y s | kb | ou LRoumy o aSSTalv e
&anies Viulez  Donkev Pigs abbits Sogs cultry Cattes -urt'aoe Dogz
@5eriasl 3284 3493 d 3= 538 sy 48311 2983756 10848 204 186432
. Livestock in
District, Kan
1.7 FISHERIES
Following are important fishes 1 “the ‘RivRLs 2opg Dam) and its main
tributaries like Khauli, Khad , Gaj khad, and Binwa Khad
L Tor putitora (Mahaseer)
IL. Schizothorare plagiostomus (Gu
1.  Lebeo dero (Gid)
V. Trout

V. Channa punctatus(Sal)
VI.  Mystus seenghala (Singhara)
VII.  Mirror Carp

ANNUAL PRODUCTION AND VALUE OF FISH CATCH, DISTRICT KANGRA
DURING THE YEAR 201 1-12 to 2013-14

Sr. Financial Year Production Value

No. (in MT) (in Lakh Rs.)

< 1N ——tserr (267|224

2 | 2012-13 2029 1719

3 | 2013-14 3161 2714 |
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1.8
FLORA

The flora existing in the vicin
by Range Officer, Shahpur is as under:

Annual Production @

FLORA AND FAUNA OF THE
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7913 -14

nd Sale Value of Fish during 2011.12 2013
.14

o Fish Produc
(in MT)

W Valye
(in Lakh gg )

tion

,i Sr. | Common Name | English Name Botanical Name
No. |
| NO. |
,f Trees
| amm— = | _,-———‘—”/
1 | Khair Cutch Acacia catechu
|
|2 |Lasura Assyrian plum Cordia myxa o
{ | e S T
I 3 ! Shishum Sissoo tree Delbergia sisso0 -
4 —
! : ; J?mun - Black plum Syzygium cuminil
| i _J Sacred fig Ficus religiosd
- Kembal Indian ash tree Lannea grandies
| S' o —
- B1mbal Cotton wood tree Bombox ceiha
er ———
Jujube — hes jujube -
10 c:lflhnh ' Bauhiniar acem®’
{ Chi &~ :
SO | A ‘_LPmes T roxburggl

| Indlan mahogany

Tuna ciliata
| M
Black locust

/‘ ’
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13 | Tut Mulberry | Morus Alba

4 | Dhaman Dhaman T [Cewh elastic

5 | Bans / Benj Bamboo e Dendrocalamus

l hamiltonii
.’-‘"L’_'—'—
FAUNA
The fauna existing in the vicinity of mining lease area is as under:

Sr. TC_O'HTmon Name  |EnglishName ] Zoological Name

No. |

1 | Mirag Bagh Leopard cat Felis bengalensis

2 | Kakkar Barking Dear Muntucus muntisk
'3 | Lomari, Fohiki Fox Vaulpes bengalnsis

4 | Lal Bandar Ressus monkey Macaca mulatta y
5 | Sehal Porcupine Hystrix indica —Ji
6 | Khargosh,Sehru,Farru Hare Lepus nigricoilis I
e

7 | Samber Samber I/‘\_\pg\fﬂes( ervus unicolor

8 | Chamgadar The it AHi ya posiderous armiger

1 leafn @ "~ '
9 | Gilhari Squir ;}g’nfmbulus Pennant

10 | Machli Fish o

[Birds N7

11 | Tittar Partridge - Francolius francolinus
T‘fﬁa Parrot Prottacula karneri

13 | Kathfoura Fulvourbreasted pied | Picoises macei

( woodpecker
mJangli Murga Jungle fowl Gallus
W owl StrigionPfeis_

The forest area in Distt Kangra for the last three years during 2011-2012, 2012-13 and
2013-2014 is given in the following table:

Table Showing Total forest cover in Distt Kangra
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Totalﬁﬂ

Year Reserved Protected Unclassified | Other
Forest Forest Forest Forest Forest
(In Hect) (In Hect) (In Hect) (In Hect) | (In Hect)
2011-12 7070 65435 74436 36838 183779
2012-13 7072 80093 59247 36557 182969 |
2013-14 7072 80093 ’_] 59246 36551 182962
Total forest cover in Distt Kangra
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Total Forest Cover in Distt Kangra
(Source: Statistical Abstract for the Yr. 2013-14)

CLIMATE OF THE AREA

The region has four distinct seasons. The area experiences severe winter from
December to March followed by servers summer season lasting from April to June: L

area receives rain fall under the influence of south

September followed by post -monsoon season lasting up to November.

The terrain in general has profound influence on the temperatures of a regio™
The temperature generally rises from the beginning of March till June, which is the
hottest month of the year with mean minimum and msximinm temperatire of 25.6°C to

d.
-west monsoon from July t0 mi
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. night
temperature. The night temperature fallg rapidly after the withdrawal of monsoo

mid_septembef- The month of January is cooler month with the mean maximum and
pinimum temperature being 24°C and 1.7°C respectively. Under the influences of
western disturbance, the temperature falls appreciably durin
even below 0° C.

Humidity is generally' low throughout the year.
pumidity is lowest 36

ns by

g winters and it may go

During summer season,
%. During monsoon months, it goes as high as 80-90%. The
highest levels of humidity are observed in the month of August. The average humidity
during synoptic hours is 53% and 62% respectively.
i CLIMATE OF THE LEASED OUT AREA DISTRICT
KANGRA HIMACHAL PRADESH

CLIMATE | WINTER SUMMER

i RAINY SEASON

‘ 1
[PERIOD OCT.-MID MARCH | MID MARCH -JUNE | JULY-SEPTEMBER
|
i

P

Weather | Cool " m\ | Humid
aW>Tes 5
l/\fx\/—\?o,
&

N
Table Showing Max Min e c?;;@ at‘qg&‘_ramshala - 1990

‘Month Jan |Feb | March | Apr y % Jufie’] Aug |Sep | Oct.

Nov | Dec.

4
3
.

5 T Lh
) \
\ V) P

T
|
|
|
|
]

HMAX [2371(20.0 |23.6 |32.1 |35.2|343[29.8(29.6(29.2|28:8 266|222 |
MNIX (84 |75 |89 |14.6 [19.8|2L.3|19.0(19.9184 142110971
LMIN 11 |53 |4 56 158|172 182182154 |112|7.7 |1 j’
: e MMAX Mean Maximum Temp.
| HMAX Highest Maximum Temp.
MMIN Mean Minimum Temp.

LMIN Lowest Minimum Temp
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Graph Showing Max Mijf/Témp Recorded at¥yharamshala - 1997
Table Showing Max Mif Rie ¢ aramshala - 1997

' Month | Jan | Feb
"MMAX | 158 |17.1

Sep | Oct. | Nov I‘Dec.
27.1|22.6 [20.2 |152

"HMAX [19.9 | 22.8 “2‘9_‘2"'25_"3"“2‘4_7'2'03:
||
MNIX |54 |64 |11.5 [13.9 [17.8 (192 |21.2 |196 184 |13 |9.7 |63/

.\ oy S ;
[IMIN (0.2 3.7 |83 |83 [127 143 130 0 |67 |17

6.7 |
|
|

— i

17.8 | 14.2

L —

(2) ENVIRONMENT MANAGEMENT PLAN

2.1 IMPACT ON AIR
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~ MPACT ON WATER
2

There is no water source such as well or spring near the lease area. The Chakki
_ y i
had 13 perenmal.and about 15 Km.s downstream side of mining site, it joins the Beas
jver- Therefore, it has no adverse impact on the flow of the river: neither there is any
atake of Kuhl within the lease area or below the lease which could be affected
[MPACT ON NOISE LEVEL
The area is away from the habitation and the noise shall be caused only by

ing tractors/tippers/trucks to bring mineral to the stone crusher site, which shall be

2.3

ply
kept under control by proper lubrication and the working would only be done during

day time tO keep noise level below the permissible limit prescribed. No blasting
rations are involved as the process is only to lift the material manually and to load

ope
in tractors/tippers/trucks hence, the noise level will not exceed the required level.

2.4 WASTE DISPOSAL ARRANGEMENT, IF ANY
The waste which is silt mixed with sand s

the defined dumping place in ;onsultation wi

('
2N

s

2
53/,loca] people who are
N ."!
W_}gzn they are free from

/i o
j /ﬁ@d/ggwnal source of income.
g

=~

2.5 SOCIO ECONOMIC BENEFITS
The mining shall provide employme
unskilled and are in need of additional so

agriculture engagements and shall be helpful in

26 TRANSPORT OF MINERAL
The lease is in the river bed and there is very lo

lease area till the stone crusher site. The main connectivity 0
National Highway is in good condition enough

Pathankot Mandi National Highway. This
n of the stone crusher unit.

10 bear the additional truck/ transport created by operatio
S (87232-13085= 74161 MT) metric

As per proposed production of 74147 metric tonne :
trucks. At this rate only 247 metric

‘onnes of material, shall be transported in a year by

'%Nnes of material shall be tranported at an average per day (Total workmg days
rucks with 15 metric tonnes capacity are

w to no traffic from the mining
f this is with the

3
00/year) for which an average 16-17 1
Tequireq
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PART-III
PROGRESSIVE MINE CLOSURE PLAN/
RECLAMATION PLAN
1.1 MINE WASTE DISPOSAL
a) Year wise generation of mine waste
i i i Years
Prq:gygeit:on of mine wast]g 1I’)'urmg Fiv_e2 nfl 5 o =
| |
‘Lﬁ/ Clay 13085 | 13085 13085 [ 13085 |13085
| | |
| I | | \!
silt/Clay Generation in Five Years (In MT)
“ 65425
13085 ‘ 13085 _
il ;
3 H g é
1st Year 2nd Year 3rd Year 4th Year Sth Year Total
/

; jat

The waste material | shall be dumped in the appropriate dumped in approp™®

; a

place out of the river bed and this site shall be decided in consultation with the 1%
concerned Gram Panchayat and the Local villagers.

Cost of Mine Waste Disposal
g itk

The material shall be brought to the dump site manually and it shall ad |

g s
addition to the mini tal W8
Ining cost around Rs. 10/- per tonne of waste. The to R

production in 5 years is 65425 tonnes. The total cost of dumping shall be arot”
6,54,250 in S years,
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- "‘”""fop SOIL ARRANGEMENT
2

There is no top soil available in the river bed.

13 pREVENTIVE RETAINING STRUCTURES

No retaining structures have been proposed as whole of the mining lease area
Jies within highest flood level.

|4 PLANTATION WORK

The afforestation programme is the most important programme to improve the
epvironment and ecological balance of the area. Grasses and bushes which have
fibrous roots are at the first instance grown which give the binding property to the
soil. After growing grasses and bushes, other tree species in consultation with the
experts will be raised, based on the characteristics of soil, topography and climatic
conditions. The site for plantation shall be decided in consultation with local Gram
Panchayat. The year wise area proposed for plantation is as under:-

“ Sr No Year Area in Sq Mts. No Of Plants
\ -
1 1% Year 400 ﬂ ks ‘;?’t};\_. 40
2 2" year 400 _",-:‘-’-uc_: -\“" T 40
3 3" year 400", 43 Y€ . 40
4 4" Year 400 Wi/ 40
5 5" Year 400. \@/ 40
Total 2000 4 200

A
S

The total cost of plantation and its protection by engaging a part time Gardner

shall cost 24,000 per year and in five years, the expenditure shall amount to Rs.

1,20,000. The estimated survival rate proposed to be achieved shall be 80%

(2) STRATEGY FOR PROTECTION OF POINT OF PUBLIC UTILITY. E’IiC.: ’
There is no point of public utility or of interest which need to be

protected while under taking mining operations.

(3) MAN POWER DEVELOPMENT: - NP
i le sha

Around 20 to 25 unskilled peop : N

mining and associated activities and preference shall be given to employ 100%

loyed to carry on the

local people.
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(4) USE OF MINERAL: - . .
The extracted stone shall be used for manufacturing of grit and p°53ihihw

shall also be explored to use the waste material in road construction works

(5) ANY OTHER RELEVANT INFORMATION: -

The mining lease area is situated in the river bed of Chakki Khad ang the
Khad gets sufficiently replenished during the monsoon /rainy season, Further

lot of construction activities are going on in the Private and Government sector.

Grit and sand is the basic requirement for the constructions ad there is Decessity

of such activity to flourish so that the requirement of material could be pg

locally.
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PART VI
CERTIFICA TES e
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CERTIFICATE

Certified that the provisions of the Himachal Pradesh Minor Minerals (Concession) and

minerals (Prevention of Illegal Mining, Transportation and Storage) Rules, 2015 Matliferous Mines

Reguiation 1961 and other guidelines issued from time to time in this regard have been complied
for the preparation of Mining Plan for extraction of Stone, Bajri (Gravels) and Sand form mine
faling in Khasra no. 731/1 and 732 (Private Land) measuring 03-87-70 Hectares situated in
Maira Doomal, Mohal Maira Batrah, Tehsil Nurpur, District Kangra, Himachal Pradesh, of

Sh. Ranbir Singh S/0 Sh. Swadesh Singh, Prop M/s Shiva Stone crusher, V.P.O. Kandwal, Tehsil
Nurpur, District Kangra, Himachal Pradesh

While preparing the mining plan including progressive mine closure plan all statutory
rules, regulation, orders made by competent authorities of the State or Central Government or
orders passed by Courts have been taken into consideration.

The information provided and the data furnished in thi Plan is correct to the best of my

knowledge. .
‘(\ ’ / . 3 .
Date NN ..

Subhash Chand Kaura

(Ex. DDG, GSI)

Flat No. 604, Victoria Tower,
Chandigarh Enclave, Zirkpur (Punjab)
Email: sckaura@gmail.com
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peclaration

This is to declare that the Mining Plan including Progressive Mine Closure Plan of mine for
evtraction of Stone, Bajri (Gravels) and Sand form situated in Khasra no. 731/1 and 732 (Private
|and) measuring 03-87-70 Hectares situated in Maira Doomal, Mohal Maira Batrah, Tehsil
Nurpur, District Kangra, Himachal Pradesh has been prepared with my consent and approval and
that we/I shall abide by all commitment there under.

“The Mining Plan” and ‘Progressive Mine Closure Plan’ complies all statutory rules,

requlations, orders made by competent authorities of State or Central Government or orders

passed by courts have been taken into consideration and wherever specific permission is
required, shall be obtained.

We undertake to implement all the measures proposed in this Mining Plan and Progressive
Mine Closure Plan’ in a time bound manner.

We have deposited a sum of Rs. NIL _with the competent authority of the State
Government in form of Fixed Deposit Receipt as financial assurance of the same.

In case of default on my/our part, the approval of Mining Plan may be withdrawn and the
aforesaid sum assured may be forfeited. i

2 _
v Singrp""”@'

AN /°/€a~ o 4’
NS 27 5/o Sh. Swadesh Singh,

Prop M/s Shiva Stone crusher,
V.P.0. Kandwal, Tehsil Nurpur,
District Kangra, Himachal Pradesh
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vIEW AND MINERAL POTENTIAL OF THE APPLIED LEASE AREA
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Annexure R-8/3

State Level Environment Impact Assessment Authority

Himachal Pradesh
Ministry of Environment, Forest & Climate Change, Government of India,
at Department of Environment Science & Technology,

. Paryavaran Bhawan, Near US Club, Shimla-1
Ph: 0177-2656559, 2659608 Fax: 2659609
F. No. HPSEIAA/2018/588- G785 < Dated: FA<//~ 2018
To

Sh-Ranbir Singh, S/o Sh. Swadesh Singh,
Prop. M/ s Shiva Stone Crusher,

Village & Post Office Kandwal,
Tehsil-Nurpur, District-Kangra, H.P.

Subject: Project proposal for Mining of Minerals by Sh. Ranbir Singh, S/o Sh. Swadesh Singh,
Prop. M/ s Shiva Stone Crusher— Environmental Clearance-reg.
Sir,
This has a reference to your application dated 8/8/2018 seeking prior environmental
clearance for the above project under Environment Impact Assessment Notification, 2006. The proposal has
been appraised as per prescribed procedure in the light of provisions under the Environment ll_'npa}ct
Assessment Notification, dated 14" September 2006 on the basis of documents viz; Form-I, Pre-feasupnlqy
Report, EIA/EMP etc. by the State Expert Appraisal Committee constituted by the competent authority in
its 60" Meeting held on 15-16" October, 2018. The said project involves following salient features:

a. Online Proposal No. : SIA/HP/MIN/28622/2018
HP SEIAA/2018/588
b. Project type . Extraction of Sand, Stone & Bajri
¢. Project Location : Khasra number 731/1 & 732 upstream Chanor Bridge (Governmnat land)

falling in Mauza Maira Doomal, Mohal Maira Batrah of Tehsil-Nurpur,
District-Kangra, H.P.

d. Project Capacity :3,70,735 MT for the leased period of 5 years.
e. Mining Area . 3-87-70 hectare (Pvt. Land, River bed)
f.  Working Plan . Strictly as per Wa-king-cum-Environment Management Plan approved
by Geological Wing of Industries Department, Himachal Pradesh.
g. EMP costs : Capital Cost: Rs. 2.40 lakhs; Recurring cost: Rs. 0.8 lakhs (EMP)
Capital Cost: Rs. 3.00 lakhs ; Recurring cost: Rs. 0.5 lakhs (CER)
h. Institutional : The following will be responsible for maintenance of APCDs and Solid
Mechanisms for Env. Waste Management sites:
Protection i) Construction phase: Developer/ Project Proponent.
ii) Operational Phase: Developer/ Project Proponent.
i Validity period of EC : 7 Years or upto the date of valid mining lease whichever is earlier.

The SEIAA examined the proposal in its 38" Meeting held on 12-13" November, 2018 and considered the
recommendations made by SEAC in its 60" Meeting held on 15-16" October, 2018. After considering the
recommendations of the State Level Expert Appraisal Committee, the State level Environmental Impact
Assessment Authority accords Environmental Clearance to the project as per provisions of the EIA
Notification No. S.0. 1533 dated 14" September, 2006 of Ministry of Environment & Forests, Gol subject
to strict compliance of terms and conditions as mentioned below. The Authority reserves the right to revise,
revoke or impose additional condition at any stage.

Part-A- Specific Conditions:

I. Stone and Bajri, if any extracted, is not allowed to be sold to crushers not having consent to establish
and operate and also not complying with the condition stipulated by State Pollution Control Board,

2. The project proponent shall obtain Consent to Establish and Consent to Operate from the Himachal
Pradesh Pollution Control Board and effectively implement all the conditions stipulated therein.

3. Environment clearance is subject to final order of the Hon’ble Supreme Court of India in the matter of
Goa Foundation Vs. Union of India in Writ Petition (Civil) No. 460 of 2004, as may be applicable to
this project.

SIA/HP/MIN/28622/2018 1/4
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4. Annual replenishment report certified by an authorized agency shall be submitted. In case theyf"'-'
replenishment is low, the mining activity/ production levels shall accordingly be decreased/ stopped.

5. Effective safeguard measures shall be taken to control particulate matter level so as to ensure that these
are within permissible limit.

6. Regular monitoring of ambient air quality shall be carried out and records_maintained. The results of
monitoring shall be submitted to MoEF&CC and its Regional Office and CPCB,SPCB regularly;

7. Effective safeguard measures, such as regular water sprinkling shall be carried out in critical areas
prone to air pollution and having high levels of particulate matter such as loading and unloading point
and all transfer points. Extensive water sprinkling shall be carried out on haul roads. It should be
ensured that the Ambient Air Quality parameters conform to the norms prescribed by the Central
Pollution Control Board in this regard.

8.

The project proponent shall undertake adequate safeguard measures during extraction of material and
ensure that due to this activity the hydro-geological regime of surrounding area shall not be affected.
Regular monitoring of ground water level and quality shall be carried out around the mine lease area by
establisl}ing a network of existing wells and installing new piezometers during the mining operation.
The periodic monitoring [(at least four times in a year — pre-monsoon (April-May), monsoon (August),
post-monsoon (November) and winter (January); once in each season)] shall be carried out in
consultation with the State Ground Water Board/Central Ground Water Authority and the data thus
collected may be sent regularly to the MoEF&CC and its Regional Office Dehradun, the Central
Ground Water Authority and the Regional Director, Central Ground Water Board. If at any stage, it is
observed that the groundwater table is getting depleted due to the mining activity, necessary corrective
measures shall be carried out.

9. The project proponent shall obtain necessary prior permission from the competent authority for draw! of
requisite quantity of water for the project.

10. Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation with the
State Pollution Control Board. It shall be ensured that there is no leakage of oil and grease in the river
from the vehicles used for transportation.

11. Vehicular emission shall be kept under control and regularly monitored. The mineral transportation
shall be carried out through the covered trucks only and the vehicles carrying the mineral shall not be
overloaded.

12. No drilling and blasting operation shall be carried out (In case of limestone mining, drilling and blasting
shall be carried strictly as per the approved mining plan).

13. Mineral handling area shall be provided with the adequate number of high efficiency dust extraction
system. Loading and unloading areas including all the transfer points should also have efficient dust
control arrangements. These should be properly maintained and operated.

14. Periodical medical examination of the workers engaged in the project shall be carried out and records
maintained. For the purpose, schedule of lhiealth examination of the workers should be drawn and
followed accordingly.

I5. Provision shall be made for the housing of construction labour within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking water,
medical health care, creche etc. The housing may be in the form of temporary structures to be removed
after the completion of the project.

16. The project authority shall implement suitable conservation measures to augment ground water
resources in the area in consultation with the Regional Director, Central Ground Water Board.

17. The project proponent shall undertake all the commitments made during the public hearing and
effectively address the concerns raised by the locals in the public hearing as well as during
consideration of the project, while implementing the project.

Part-B- General Conditions:

1. No change in mining technology and scope of working should be made without prior approval of the
SEIAA and shall be done strictly as per the recommendation of approved mining plan & Joint
Inspection Committee Report.

2. No change in the calendar plan including excavation, quantum of mineral Sand, Gravel, Boulders
(minor mineral) and waste should be made.

3. Four ambient air quality-monitoring stations should be established in the core zone as well as in the
buffer zone for RSPM (Particulate matter with size less than 10 micron i.e., PMg) and NOx monitoring.
Location of the stations should be decided based on the meteorological data, topographical features and

environmentally and ecologically sensitive targets and frequency of monitoring should be undertaken in

consultation with the State Pollution Control Board.
g

-
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Data on ambient air quality should be regularly submitted to the MoEF&CC including its Regional
office located at Dehradun and the State Pollution Control Board/ Central Pollution Control Board once
in six months. Provisions contained in notification no. B-29016/20/90/PCl-1 dated 18.11.2009 should
be allowed for monitoring,

Fugitive dust emission from all the sources should be controlled regularly. Water spraying arrangement
on haul roads, loading and unloading and at transfer points should be provided and properly maintained.
Personnel working in dusty areas should wear protective respiratory devices and they should also be
provided with adequate training and information on safety and health aspects.

Occupational health surveillance program of the workers should be undertaken periodically to observe
any contractions due to exposure to dust and take corrective measures, if needed.

A separate environmental management cell with qualified personnel should be set-up under the control
of a Senior Executive, who will report directly to the Head of the Organization.

The funds earmarked for environmental protection measures should be kept in separate account and
should not be diverted for other purpose. Year wise expenditure should be reported to the MoEF&CC
and its Regional Office located at Dehradun.,

. The project authorities should inform to the Regional Office located at Dehradun regarding date of

financial closure and final approval of the project by the concerned authorities and the date of start of
land development work.

. The Regional Office of this Ministry located at Dehradun shall monitor compliance of the stipulated

conditions. The project authorities should extend full cooperation to the officer (s) of the Regional
Office by furnishing the requisite data / information / monitoring reports.

The project proponent shall submit six monthly reports on the status of compliance of the stipulated
environmental clearance conditions including results of monitored data (both in hard copies as well as
by e-mail) to the MoEF&CC, its Regional Office Dehradun, the respective Zonal Office of Central
Pollution Control Board the State Pollution Control Board. The proponent shall upload the status of
compliance of the environmental clearance conditions, including results of monitored data on their
website and shall update the same periodically. It shall simultaneously be sent to the Regional Office of
the Ministry of Environment and Forests, Dehradun, the respective Zonal Office of Central Pollution
Control Board and the State Pollution Control Board.

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila Parisad /
Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom suggestions/
representations, if any, were received while processing the proposal, The clearance letter shall also be
put on the website of the Company by the propanent.

. The State Pollution Control Board should dispiay a copy of the clearance letter at the Regional office,

District Industry Centre and the Collector's office/ Tehsildar's Office for 30 days.

. The environmental statement for each financial year ending 31" March in Form-V as is mandated to be

submitted by the project proponent to the concerned State Pollution Control Board as prescribed under
the Environment (Protection) Rules, 1986, as amended subsequently, shall also be put on the website of

the company along with the status of compliance of environmental clearance conditions and shall also
be sent to the Regional Office of the MoEF&CC, Dehradun by e-mail.

. The project authorities should advertise at least in two local newspapers widely circulated, one of which

shall be in the vernacular language of the locality concerned, within 7 days of the issue of the clearance
letter informing that the project has been accorded environmental clearance and a copy of the clearance
letter is available with the State Pollution Control Board and also at web site of the MoEF&CC at

http://envfor.nic.in and a copy of the same should be forwarded to the Regional Office of MoEF&CC at
Dehradun.

Part-C- Special Conditions:

1.

2,

"Consent to Establish" shall be obtained from H.P. State Pollution Control Board under Water
(Prevention & Control of Pollution) Act 1974 and Air (Prevention & Control of Pollution) Act 1981,
Disposal of muck including excavated material, if any during construction phase should not create any
adverse effects on the neighboring communities and be disposed of taking the necessary precautions for
general safety and health aspects of public, only in approved sites with the approval of competent
authority. The topsoil excavated during working activities should be stored for use in plantation
/landscape development within the project site. Green belt of the adequate width and density preferably
with local species along the periphery of the plot shall be raised so as to provide protection against
particulates and noise.

Ambient noise levels should conform to residential standards both durin
necessary construction should be done during night time. Fortni
(SPM, S0, and NOy) and equivalent noise levels should be ensu

g.day and night. Only limited
ghtly monitoring of ambient air quality
red during construction phase should be

SIA/HP/MIN/28622/2018 3/4
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closely monitored during construction phase so as to conform to the stipulated standards fixed by the
competent authority.

Diesel generator sets during construction phage should have acoustic enclosures and should conform to
Environment (Protection) Act, 1986 and Rules framed there under for air and noise emission standards.
Low Sulphur diesel type should be used. The diesel required for operating DG sets shall be stored in
underground tanks and if required, clearance from Chief Controller of Explosives shall be taken.
Provisions shall be made for the housing of labour within the site with altecessary infrastructure and
facilities such as fuel for cooking, mobile toilets, safe drinking water, first aid and medical health care,
creche etc.

Sprinkling of water etc. be used for air pollution control during construction phase so as to avoid
disturbance to the surroundings.

The SEIAA reserves the right to add additional safeguard measures subsequently, if found necessary,
and to take action including revoking of the environment clearance under the provisions of the
Environment (Protection) Act, 1986, to ensure effective implementation of the suggested safe guards
and measures in a time bound and satisfactory manner.

All other statutory clearances shall be obtained, as applicable by the project proponents.

The Project Proponent may seck extension of validity period of Environmental Clearance (EC) after the
expiry of validity period of the EC as per provisions contained in EIA Notification, 2006 and
subsequent amendment there under.

" The Environmental Clearance shall be subject to the condition that the Project Proponent shall obtain

prior grant order/renewal of mining lease from the competent authority.

. The project proponent shall construct retaining wall along the road.
. The project proponent shall apply for renewal of validity of Environment Clearance well in time before

expiry of validity as per the provisions of EIA Notification, 2006 and its subsequent amendments.

. The project proponent shall provide compnterized e-library in GSSS Kandwal, District Kangra, HP

under ESR and carry out the activities as per proposed time frame under EMP.

. The Project Proponent shall donate/provide one pattal & Duna making machine & provide trainings to

the local Mahila Mandal/ Self Help Group or identify, adopt existing traditional duna & pattal makers in
the district for forming Self Help Group & shall provide a machine. The PP shall also impart trainings
for operating the machine as part CER activity in consultation with DEST.

. The project proponent shall not carry out any mining activity in case the cluster mining area within 500

meters of radius exceeds from 25 hectares. The project proponent shall apply for revision of the
Environmental Clearance conditions as per F:A provisions by holding public hearing etc. jointly as per
the recommendations of the SEAC.

on e-mail id: eiahpseiaa@gmail.com.

. The project proponent shall ensure to submit mining site location (boundar?rea) in KML file format

K Iu’ | €
Member Secretary

State Level Environment Impact Assessment Authority
~ Himachal Pradesh

Endst. No. As Above. Dated: 018.

A ih &

Copy to following for further necessary action:

The Secretary (Environment), Ministry of Environment, Forests & Climate Change (MoEF&CC),
Gol, Indira Paryavaran Bhawan, Jor Bagh Road, New Dethi - 110003

2. The Chairman, Central Pollution Control Board, Him Parivesh Bhawan, CBD-cum-office Complex,
East Arjun Nagar, New Delhi-110032.

The Chairman, Himachal Pradesh State Pollution Control Board, Shimla-171009.

The Director (Environment, Science & Technology) to the GoHP, Shimla-171001.

Adviser (IA), MoEF&CC, Gol, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003.
Additional Pr. Chief Conservator of Forests, MoEF&CC, Gol, Regional Office, Dehradun. C/o
Forest Research Institute, P.O. New Forest, Dehradun, Uttrakhand 248006.

Monitoring Cell, MOEF&CC, Gol, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003

Record File.

1

)

Member S{cretary
State Level Environment Impact Assessment Authority
Himachal Pradesh
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HET OF DELHI QOURT FERE

OLCT97 1 200M405M
MOLT. 24

IR

e

VAKALATHAMA

IN THE COURT OF H(m'eh NaIwMO\/e écw,m TM;

No.

e e A2
P - r
\‘.
1957705 ;}}
£
b M S <
IN THE MATTER OF
r N

SﬁtnoAH

oA lo31 of 2024

Plantifi/ Appellant/ Fatitioner/Complainant

Z E E S;i S
P ORS peisnga IRespundeny Upposite Hamy

'ﬁ(yilTOwhomthesepmsen!sshalloomelhaHlWe R= 5,6,7,8,3 ‘ Ié'»f lB' 19, 20

the above-named

ro hereby appoint

ATUL SHUKLA
Enrollment Number- UP 05463/01
Off. D-51, Sector 52, Neida UP-201301
Mob: (+91) 9212738259

(Hereinafter called the advocates) to be mylour Advocatels) in the atove- noted cause, to do all the following 2cts, deeds and things
or any of them, that is o say: -

1

3

saznqaind PSR

s 5
B
§

12o2[3| %/q’

NHCAR] ARES

>

<29z [ 99\RBJq
HoNIS Ly

€297/ Seby/q
b'fulﬂu ANVH AT

Park,
Gr. Noida City, UP - 2017011 Mo
Email- legalconsultants 74 @gmailcom

To act, appear and plead in the above-noted cause on my/our tehalf, in this Court or in any other Court/ Tribunal in which
the same may be tried or heard and also in the Appeliate Court subject to payment of fees separately for each Court oy
melus. 1

To sign, file, verify and present pleadings, appeals, cross-cbjections or pefitions for executions, review, revision,
withdrawal, compromise or other petitions or affidavits ¢ other ‘oruments as may be deemed necessary of proper for
the prosecution of the saxd cause in a7 s stages sublect 3 paymta! ui s for ach 3iage

To file and take back documents, 1o admit 212 devy (h2 docur 7t of opposie porly

i( ‘ 1071
raw or compromise the said case or submit to abitration any differenves or dputes that may anse. touching ¢
any manner relating to the said case.

To take execution proceedings

To deposit, draw and receive money, cheques, cash and grant rece-pt thereof and 10 do all other acts and things which
may be necessary 1o done for the progress a+d in the course of the prosecution of the said case

To appoint and instruct any other Legal Practitiones authorizing him 1o exercise the power and authority hereby confermred
upon the Advocate whatever he may think fit to do 50 and to sign the power of attorney on our behall

AND l/we the undersigned do hereby agree to ratify and confirm all, acts done by the Advocate or his substitute in the
matter as mylour own acts, as if done by me/us to all inients and purpses.

AND liwe undertake that |/we or mylour duly authorized agent would appear in the Court on all heanings and will inform
the Advocate for appearance when the case is called.

AND liwe undersigned do hereby agree not to hold the Advocale or h's substitute responsibie for the result of the sax
case. The adjcumment & other costs whenever ocdered by the Court shall be of the Advocate which he shall receive and
retain for himself

AND liwe the undersigned ou hercty agrez that in th= ovent o1 the whols or part of the fee agreed by me/us fo be paid to
the Advocate remaining unpaid he shall be entitied i withdraw from the prosecution of the suid cass untl %2 2ame «

paid
IN WITNESS WHEREOF l/we do here unt set myf/our hana these presents the contents of which
have been understood by me/us on this date -

ADVOCATE YASHOVARMAN
1018, Naurang House, K.G Mew
(m) 97189 umu;a'kmor"m
.com

Accepted subject to the terms of the fees.

W YASHOVARMAN SINGH CHANDEL8H:
Advocate(s)

ENROLMENT NO : D-4027/2023
Client(s)

=

Anan Paer SHaepn
hin|age [201

ATUL SHUKLA
UP 05469/01
ATUL SHUKLA

Advocate
E.No. UPQ54 69/01

* E-7, 15th Floor, Wegmans Husiness

Knowledue Park 111,
9212738299,
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